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COUNCIL OF STATE.
W ed n esd a y , 1 0 th  A ]t r i l , 1 9 4 0 .

V ' '

The Counoil met in the Counpil Chamber of the jCo^noil House at Eleven
o f  the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.

Postponement of the  proposed  A ll-In d ia  Sugar  Conference .
. X . I .

102. T he  H onourable M r. HOSSAIN IMAM: Will Government
the refcsons for ndt calling the Meeting of a sinall Advis6^*y Committee

and the Sugar Conference which they had decided to call ?

T ee  H onourable Mr. J. D. TYSON: A’copy of the Pres? Note whio^
was issued oh the 29th November, 19%), is laid oh the table of the House. As
the Conference itself was postponed the summoning of a committee to
scrutinise suggestions for the agenda of the Conference became unnecessary.

As regards jbhe future, the matter is receiving the attention of the Govern­
ment of India as the honourable Mamber may have gathered from the state -
xnent of the Honourable the Commerce Member in this House on the 3rd April.

G o v e r n m e n t  o f  I n d i a .
D e p a r t m e n t  of Education-, H e a l t h  a n d  L a n d s .

N e w  D e l h i , t h e  2 9 t h  N o v e m b e r , 1 9 3 9 .  '  "

Prose Note; , ; .
It  **as announoed in August lapt that the Government o f India had decided to convene

an  all-In^a Qonfereppp Jbp oonpider measure* fbr the rationalisatioh and stabilisa­
tion o f the silgar industry in India. In the light o f subsequent events brought about by
thq outbreak o f \Var, it has now b^eo deoided qot to .proceed witji ttyp proposal until the
sitaati6n becomes oltoafor. It is considered inopportune to op&vene a oonferenoe with
the obpeot o f concerting measures for "the stabilisation o f  the industry at a time Whe& 
^Ad^tfuyi ip. india audejaeyhere ape so unptabft. '

Submission of the oase of Sugar  I ndustry  to a  T ar iff  B o ar d .

103. T he  H onourable Mr . HOSSAIN IMAM : Do Govemment propose
to submit the case of sugar industry to a Tariff Board before the expiry of
tta  pr^^ent protective Apt or not I I f  not, what do they propose to do in

le t te r ?
’ ThA pojroufeABtp Sir ALAN LLO^TD : The question is receiving th^

consideration of the Government of India. ‘

Tap ftONOtfttAHL* Mr. HOSSAIN IMAM : When will the Government
be â ble to announce their decision ? .

> • * • /  *
T^b I^ono^rable Sj& ALAN Ll>OYD : I am afityid I canno^ ^  that. 

We have praciioalfy a wholeyear to go b afore the existing duties la jw .
f  • .  ( 651 ) A .
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E x p ir y  o f  Co n tr ac ts  of  R a il w a y s  in  1941.
104. T h e  H on o u r a b le  Mr. HOSSAIN IMAM : Will Government state 

the names of Railways whose contracts expire in 194L? Do Government pro­
pose to give notice of termination now ? t f  not, why ?

T h e  H o n o u r a b l e  Sm GUTHRIE RUSSELL: The contracts of the 
following Railways will expire in 1941 :—

(i) Dibru-Sadiya Railway on 6th February, 1941. , ,,
(it) Shahdara-Saharanpur Light Railway on 18th April, 1941.

(m) Assam Bengal Railway
and >on 31st December,

(iv) Bombay, Baroda and Central India Rail- J 1941. 
way

It has been decided not to purchase Dibru- Sadiya-Railway because it was 
not expected to be a good financial proposition. The case of the other Railways 
is under consideration.

T h e  H o n o u r a b l e  M b . HOSSAIN IMAM : What is the time for giving 
notice fcr £ahaianpur Railway which expires cn the 18th April, 1941 ?

T h e  H o n o u b a b le  Sm GUTHRIE RUSSELL : 18th A pril th is year.

T h e  H o n o u b a b le  M b. HOSSAIN IMAM : H as the G overnm ent com e to  
a n y  decision  on  th at %

T h e  H o n o u r a b l e  Sib  GUTHRIE RUSSELL : Government has not yet 
come to a final decision.

A ction  pb o po se d  to  b e  t a k e n  on t h e  W o o l l e y  R e p o b t .

106. T h e  H o n o u b a ble  Mb. HOSSAIN IMAM : Will Government state 
what action they propose to tajke on the Woolley Iteport ? Do they < propose 
to give tame to the Council for discussing tbe report! If not, why not ¥

T h e  H o n o u b a ble  M b . J. D. TYSON : The attention of the Honourable 
Member is invited to the reply given to part (e) of his question No. 53 on the 
14th March, 1940. With regard to the latter part of the question, Government 
will consider the suggestion.

E con om ic  Cob r espo n d e n t  to  th e  E c o n o m ic  A d v ise r  to  t b e  Gqvebn m e n t
of  I n d ia . , v

106. T h e  H on o u r a ble  P a n d it  HIRDAY NATH KUNZRU : (a) Wfya
the post oi Economic Correspondent to the Economic Adviser, India; created 
with effect from the 1st November, 1938, in the Tirade Department, Office o f 
the High Commissioner for India, London, and was Mrs. A. A. Henderson 
appointed to it ?
' (b) What are the duties of the post and what are Mi*. Henderson'*

qualifications for it ? Wbat was the method followed iti selecting her f
Was any effort made to find a suitable Indian for the post ?

(c) What i1a the B&lary attached to the post and what are Mrs, Henderson’* 
present emoluments including allowances, if any ? (
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(d) When did Government sanction the creation of the post ? Was th e 
matter placed before the Legislative Aseenibly, and, if so, when ? Is the post 
permanent or temporary ?

T h e  H o n o u b a b le  S ib  ALAN LLOYD : (a) Yes.
(b) The principal duties of the Economic Correspondent are to keep th©' 

Economic Adviser to the Government of India posted with up to date develop­
ments in general economic and financial matters. Mrs. Henderson is fully 
qualified to perform these duties. She was interviewed by certain officers o f 
the Government of India at the request of the High Commissioner, and being 
found suitable for the post was selected. The answer to the concluding portion 
is in the negative, so far as I am aware.

(c) £360—60—600 per annum. Mrs. Henderson’s present pay in this 
scale is £400 per annum. There is no allowance attached to the post.

(d) In August, 1938. The matter was not plaoed before the Legislative 
Assembly. The post is temporary.

T h e  H o n o u b a b l e  P a n d it  HIRDAY NATH KUNZRU : Why was not, 
an effort made to select an Indian ? '

T h e  H o n o u r a b le  Sib  ALAN LLOYD : Well, Sir, I am not in a position 
to answer that question as a matter of actual fact, but it is a fair inference 
that it was thought quite unlikely that any Indian who had the necessary 
contacts and experience of economic life in London would be available at 
anything like such a small salary.

T h e  H o n o u b a ble  Mb . HOSSAIN IMAM : What are the special quali­
fications for this job ? The Honourable Member did not amplify.

T h e  H o n o u b a ble  Sib  ALAN LLOYD : I  said that Mrs. Henderson was 
fully qualified to perform the duties of kee ping the Economic Adviser posted 
with up to date developments in general economic and financial matters. 
Those are Mrs. Henderson’s qualifications.

T h e  H o n o u b a ble  M b . HOSSAIN IMAM: H as she any  academ ic 
qualification ?

T h e  H o n o u b a ble  Sib ALAN LLOYD: I am afraid I cannot answer 
that question. I do not think it is a question of academic qualification, but it 
is a question of qualifications derived from experience.

T h e  H o n o u b a ble  M b . HOSSAIN IMAM: What was her special 
experience in this respect ? •

T h e  H on o u b a ble  Si b  ALAN LLOYD : I want notice of that question!..,

T h e  H o n o u r a ble  Mb. P. N. SAPRTJ : Was the post advertised ? ^

T h e  H o n o u b a ble  Sib  ALAN LLOYD : I  telieve not. >% '
• • ,

T h e  H o n o u b a b l e  Mb . P. N. F A IR U : Was she interviewed by â ny 
formal selection committee or by seme officials only ? < * •

* • . A 2 .
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Teb H o n o u r a ble  Sot ALAN LLOYD: I am not aware, Sir, o f the 
distinction between formal and informal committees. There is no standing 
, committee to select Economic Correspondents, if that is what my Honourable 
friend means.

T h e  H o n o u b a b l e  Mb. P. N. SAPRU : Who were the people who inter­
viewed ?

The H o n o u b a b l e  Si b  ALAN LLOYD : The Indian Trade Commissioner 
and the Additional Secretary to the Government of India in the Finance 
Department who was in England on leave at the time.

T h e  H o n o u b a b le  P a n d it  HIRDAY NATH KUNZRU: Why was no 
reference made to the Assembly which usually meets in August ?

T h e  H o n o u b a ble  Sib  ALAN LLOYD : I am afraid I must ask for
notice of that question.

T h e  H o n o u b a ble  P a n d it  HIRDAY NATH KUNZRU : Why was no 
opportunity given to an Indian to acquire the contacts which the Honourable 
Member spoke of ?

T h e  H on o u b a ble  Sib  ALAN LLOYD : Because it was desirable to fill 
the poet at once and not to wait for several years.

T h e  H o n o u b a ble  P a n d it  HIRDAY NATH KUNZRU : Could not an 
Indian have been appointed immediately who oould have proceeded to England 
and established contacts immediately ?

T h e  H o n o u r a b le  Sxb ALAN LLOYD : No, Sir ; I do not think it ie at 
all possible for an Indian or a European who came fresh into the field to estab­
lish contacts in a short space of time.

T h e  H o n o u b a ble  Mb. HOSSAIN IMAM: Sow long will this post 
'last 1 For what period has she been appointee} ?

T h e  H o n o u b a ble  S ib  ALAN LLOYD ; I must ask fpr notice of that 
Question.

T h e  H o n o u b a ble  P a n d it  HIRDAY NATH JKUNZRU : The question 
*sks whether the post is permanent or temporary. WJiy is not the Honourable 
member ready with an answer ?

, The H o n o u bable  th e  PRESIDENT : It is temporary.

T h e  H o n ou rable  P a n d it  HIRDAY NATH KUNZRU: H e ought to 
tell us really what is the period for which the post is to ]be ia e^tepoe. Here 
is a post, Sir, to which a person without any academic qualifications has been 
appointed on the ground that she possess?* general pr&ctiotvl experience and the 
Honourable Member is not in a position to give any definite information with 
regard to it. - ,

Th$ IJcttjpp^ABj^ Mb . P. N* SAPRU: What is the salary attaohed to 
the post 1
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Thb H onourable Sir  ALAN LLO YD : I apologise. I have the in­
formation with me. I was not sure that I had. The present tenure of the 
|>ost is for four years from the 1st of May, 1939.

T r a n s f e r  of  R eform s  O ffic e  to  th e  Se c r e t a r ia t  of  th e  Go v e r n o r
G e n e r a l .

107. T h e  H on o u r a b le  P a n d it  HIRDAY NATH KUNZRU : (a) Has 
the Reforms Office Been made part o f the Secretariat of the Governor General I

(6) Why is its retention in any form necessary after the decision of the 
authorities “  to hold in suspense the work in connection with preparations for 
federation ”  as announeed by His Excellency the Viceroy in his address to the 
Members of the Central Legislature on the 11th September, 1939 ?

T h e  H o n o u r a b l e  Sir  REGINALD MAXWELL : (a) and, (6). With the 
present suspension of preparations for Federation the question was considered 
o f  the continued existence of the Reforms Office as a separate organisation. 
As a result, and in view of the present political situation, it was decided, with 
effect from the 1st March, 1940, to abolish the Reforms Office and to transfer 
a small portion of the clerical establishment of that office to the Governor 
General’ s Secretariat; and to continue fdr the present in that Secretariat the 
posts of Reforms Commissioner and Deputy Secretary.

T h e  H o n o u r a b l e  Mr . HOSSAIN IMAM : How long is this post to  be 
con tin u ed  ? H as the G overnm ent com e to  a decision  ?

T h e  H o n o u r a b l e  Sir  REGINALD MAXWELL : There is no decision ; 
the tenure is indefinite.

T h e  H o n o u r a b le  P a n d it  HIRDAY NATH KUNZRU: Is it a fact that 
in the volume containing the Demands for Grants in connection with the 
Budget the word “  temporary ”  within brackets is to be found after the words 

Reforms Commissioner ” ?

T he  H o n o u r a b l e  Sir  REGINALD MAXWELL : I was asked whether 
th ere  was a definite period. I  said it was indefinite.

T h e  H o n o u r a b l e  P a n d it  HIRDAY NATH KUNZRU : I f  the period 
is indefinite and it might be permanent, why is the word “  temporary ”  to be 
found in brackets against the post of Reforms Commissioner ?

T h e  H o n o u r a b l e  Sir  REGINALD MAXWELL : A thing which is 
temporary can also be indefinite, Sir.

T h e  H o n o u r b le  P a n d it  HIRDAY NATH KUNZRU : What are thi
4utias which these officers, whose posts are temporary but at the same tune 
indefinite, discharge ?

T he  H on o u r a lbe  Sir  REGINALD MAXWELL : T hey are experts on 
constitutional questions on which the Governor General needs their assistance.

T h e  H o n o u r a ble  P a n d it  HIRDAY *NATH KUNZRU,: Has this
arrangement been resorted to only in order to employ in high positions people 
for  wnQjn no jobs, pan be jound at the present time ?
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The H o n o u r a b l e  Si r  REGINALD MAXWELL : The answer is in the 
negative, Sir.

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM: May we ask whether the 
Reforms Commissioner now functions as a co-ordinating Officer between the 
Governors and^the Governor General with regard to the suspension of the 
provincial part of the constitution ?

T h e  H o n o u r a b l e  Si r  REGINALD M AXW ELL: The suspension of the 
constitution requires no co-ordination.

T h e  H o n o u r a b l e  P a n d it  HIRDAY NATH KUNZRU : The introduc­
tion of Federation having been temporarily but indefinitely suspended, what 
are these offioers expected to do ? . ;

T h e  H o n o u r a b l e  Si r  REGINALD M AXW ELL: May I remind the 
Honourable Member that the constitution is still fully working in four 
provinces ?

. T h e  H o n o u r a b l e  P a n d it  HIRDAY NATH KUNZRU : Is it intended 
then that the arrangement should be permanent, because the constitution 
will continue to be worked till it is permanently withdrawn by Parliament ?

T h e  H o n o u r a b l e  Sir  REGINALD M AXW ELL: That is the reason 
why I said that the post is indefinite.

T h e  H o n o u r a b l e  P a n d it  HIRDAY NATH KUNZRU : Why does the 
Honourable Member call it indefinite since the Government hope that the 
provincial part at any rate will be permanent ?

T h e  H o n o u r a b le  Si r  REGINALD MAXWELL : Possibly at some time 
or other an end will be reached in these constitutional discussions.

T h e  H o n o u r a b l e  P a n d it  HIRDAY NATH KUNZRU : But I under­
stand from what the Honourable Member says that the need for the Reforms 
Commissioner and his deputies will remain so long as the part of the Govern­
ment of India Act relating to the provinoes remain in force.

T h e  H o n o u r a b l e  Si r  REGINALD M AXW ELL: I did not say that, 
Sir. Constitutional questions arise not only in regard to the Provinces but also 
in regard to the Centre.

/
STATEMENTS, ETC., LAID ON THE TABLE.

T h e  H o n o u r a b l e  Sir  GUTHRIE RUSSELL (Chief Commissioner for 
Railways): Sir, I lay on the table the information promised in reply to ques­
tions Nos. 14 and 42 asked by the Honourable Pandit Hirday Nath 
Kunzru on the 6th March, 1940. <

Amount spent on Stipends and Scholarships in Oakqbovb School.
(a) Scholarships were granted from railway revenues at Oakgrove Sohool up till 

1937 when these were discontinued. But scholarships granted prior to this date have 
been allowed to run their full oourse. The expenditure from *ailwqy revenues on suoh 
scholarships in 1938-39 was Rs. 3,425, but this expenditure will disappear altogether in 
the course of the next year or so. Since 1937 grants haVe been made froxp he Staff
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Benefit Fund for scholarships for pupils of East Indian Railway schools. The annual 
grant from the Staff B e n e f i t  Fund for Oakgrove is Rs. 3,000 and the actual expenditure 
jn  1938-39 was Rs. $00 for scholarships and Rs. 400 for bursaries.

' (b) The annual grant from the Staff Benefit Fund for scholarships for pupils of Indian
H. E. Schools is Rs. 4,080 and the actual Expenditure in 1938-39 was Rs. 2,095-7-0.

F o r e m e n , A s s i s t a n t  F o r e m e n  a n d  C h a r g e m e n  i n  R a i l w a y  W o r k s h o p s  or t h b  
E .  I .  R .  i n  ;p o s s e s s i o n  o f  M e g h a n i o a j l  E n g i n e e r i n g  Q u a l i f i c a t i o n s .

(a) Five Foremen, five Assistant Foremen and 38 Chargemen.
(b) Although the syllabus of the Technical School at Jamalpur is not as advanced as 

the syllabus of the various examinations of the City And Guilds Institute, apprentice 
mechanics are encouraged to appear > for these examinations. Technical qualifications 
amongst others are given due consideration when fitting selection posts.

CONGRATULATIONS TO THE HONOURABLE SIR GIRJA SHANKAR
BAJPAL

T h b  H o n o u b a b l b  t h b  PRESIDENT: Honourable Sir Girja Shankar 
Bajpai, I welcome you to this House qn behalf of the Counoil of State and 
myself and congratulate you on your exalted promotion as Education Member 
of the Government of India. You come to this House not as a stranger be­
cause some years ago you acted for three or four inonths and we had the 
pleasure of meeting you here. We hope that in the future we shall have 
similar pleasure in seeing you often and hearing your eloquent speeches.

, T h b  H o n o u b a b l b  Sir  GIRJA SHANKAR BAJPAI (Education, Health 
and Lands Member): Mr. President, I am very grateful to you for the genero­
sity and the warmth of your welcome. But, keen as my appreciation of that 
warmth is, Sir, I am pretty confident that the desire of most Honourable 
Members of this House to escape from the growing warmth of Delhi is no less, 
so that brevity will be the soul of my gratitude on this occasion. I thank 
you once again for your words of welcome and give the House an assurance 
that, whenever I have the privilege of addressing them here, my endeavour 
will be to secure their confidence and goodwill.

DRUGS BILL.

T h b  H o n o u r a b l e  Mr . J. D. TYSON (Education, Health and Lands 
Secretary) : Sir, I move : .

“ That the Bill to regulate the import, manufacture, distribution and sale of drugs,, 
as passed by the Legislative Assembly, be taken into consideration.”

The time id’long past; Sir, I £hink, when the justification for legislation, 
to regulate the import, manufacture and sale of drugs will be questioned, aft 
all events in this Honourable House. Indeed, if Honourable Members accept 
this Bill today, they will only be setting the coping stone on a task which this 
House may claim to have initiated. Honourable Members will pardon me if 
I remind them that on the 9th March, 1927, in a debate in which you, Sir, 
participated and indeed played a decisive part, a Resolution was padded re­
commending to the Governor General in Council:

“  to urge on Provincial Governments tp take sucfi steps as may be neoessary to control 
the Indiscriminate user of medicinal drugs and to legislate for the standardisation of the 
preparatory and for the sale of such drag*.”  ' '
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[Mr. J* D. Tyson.]
It was in pursuance of that Resolution that the Drugs Enquiry Committee, 
more generally known by the name of its able and erudite Qhairman, Colonel 
Chopra, was set up and the BUI we are considering this morning will, if accepted, 
represent the first fruits of that Committee’s labours. In an attempt to give 
legislative effect to so much of the Chopra Committee’s Report as affected 
the import of drugs, a Bill was introduoed in 1937 ; but that legislation was not 
pursued, as the Select Committee in another place reported against a Bill whioh 
would leave uncontrolled manufacture iii India and rthe distribution* of drags. 
It recommended more comprehensive legislation, not confined to the Central 
legislative field, and thie, of course, required the concurrence of Provincial 
Governments. We have now been fortunate enough to secure the co-operation 
o f Provincial Governments, signified by the passing of Resolutions under sec­
tion 103 of the Government of India Act, and in pursuance of these Resolutions 
the present Bill seeks to regulate not only the import of drugs, whioh of course 
is a matter within the legislative field o f the Centre, but also the manufacture' 
and the sale of drugs, which are matte** of provincial concern. There is 
already in existence a certain oorpus of legislation dealing with the adulteration 
o f  drugs, but the provisions are scattered through a variety of Acts and even 
in respect of the ground they cover they have proved ineffective,—largely 
because; to quote the Chopra Committee;

“  the lack of definite standards and tests, the want of skilled experts, And the absent* 
o f  well-equipped laboratories and the staff to work them have proved insuperable barrierv 
in their way.’* .
It is these deficiencies, pointed out in the Chopra Committee’s Report, which 
the present Bill seeks to remedy. Perhaps the most impqr^aut thing which the 
Bill seeks to do is to lay down certain definite standards by reference tq which 
samples of any drug may be tested: and, since science does not stand still, 
machinery is also provided by which the standards can be varied and new 
standards can be added. That is the purpose of the Drugs Technical Advisory 
Board, which Honourable Members will find provided for in clause 5 of the Bill. 
That Board will advise Governments, both Central and Provincial, regarding 
standards and regarding all technical matters arising out of the administration 
o f  the measure. The Bill also envisages the appointment of expert analysts* 
the provision of laboratory facilities so that drugs may be tested, at the instance 
o f the customs authorities as far as imports go, and at the instance of magistrates 
before whom cases are brought, to establish whether the drugs comply with the 
standards prescribed. The standards laid down at the outset will be found in 
the Schedule to the Bill, but power has been given to add the standards adopted 
by other countries after consultation with the Drugs T echn ical Advisory 
Board. I should like, Sir, at this stage to explain that medicines used exclusively 
in accordance with the Ayurvedic and Unani systems have been specifically 
excluded from the scope of the BilL I mention this because I wish to assure 
Honourable Members that no disrespect is intended to these systems of 
medicine. Their exclusion from a measure which initially at all events must 
be somewhat experimental is due to the insuperable difficulty which exist? at 
present with regard to the standardisation of these medicines. As I have 
already indicated, without standardisation there can be no proper proven* 
tjion of adulteration.

The Bill requires that all drugs, whether imported or manufactured in 
the country, shall comply with^the standard* laid down and it will be an 
offence to import, manufacture^ distribute or sell any drug which does not 
comply with those standards. The Bill gives po\per tp Provincial Govern­
ments to appoint Inspectors whose duty it will be, undftr limitations ^pressed
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in the Bill, to visit shops and places of manufacture and to take simples of 
drugs. Provincial Governments may also appoint Government Analysts 
to test samples submitted to them. The Central Drugs Laboratory will grant 
certificates of registration in respect of patent and proprietary medicines, 
and it will be lawful to sell patent and proprietary medicines only if their 
formula is printed on the label or is registered with the Central Drugs Labo­
ratory.

The arrangement of the Bill is fully explained in the Statement of Objects 
and Reason* and Honourable Members will, I am sure, be relieved to hear 
that I do not propose to take them through all the clauses of a fairly lohg 
measure. In respect of two matters, luowever, to whidhl shadl refer briefly, the 
Statement of Objects and Reasons has now become both incomplete and 
slightly misleading. Both matters concern the question of uniformity— 
uniformity, o f executive action and uniformity of standards. In the matter 
6f uniformity, both as between the Centre and the Provinces and between the 
Provinces themselves, we cannot in the last resort get round the constitutional 
difficulty. It is a difficulty which is inherent in the present Government o f 
India Act. It is this. Even if the Provinces authorise the Central Govern­
ment to legislate on their behalf in the provincial field, their own legislative 
power in that field remains unimpaired and so also does their executive power. 
We cannot, therefore, much as we have been pressed to do so, take any action, 
legislative or executive, to deprive Provinces of their power to take their own 
line both as to the date on which they a will introduce the Bill in their own juris­
diction or ab to the standards which they will fix in respect of drugs manu­
factured ior distributed in their own jurisdiction. All that we can do is to 
ensure that no individual Government shall adopt different standards or do 
anything in that connection destructive of uniformity through inadvertence 
or in ignorance of the disadvantages that will accrue. There are several 
provisions in the Bill itself which aim at ensuring that at every stage, both 
before a start is made and if changes are contemplated, there shall be consulta­
tion and an- opportunity for—shall I say—moral suasion in the interests 
of uniformity. For example, there is to be only one Drugs Technical Advisory 
Board. That single Board must be consulted both by the Central Govern­
ment a/nd by the Provinces before rules are made, before standards are altered, 
—tin fact, on all technical matters arising in the administration of the Adt. 
Presumably the Board will give the same advice to all the Governments that 
consult it, and that provision, we feel, cannot but have a strongly unifying 
influence.

Then again, there is to be a Dnjgs Consultative Committee,—clause 7 
of the Bill. . That will be representative both of the Centre and of all the 
Provinces and it }s to advise both the Centre and the Provinces “  on any matter 
tending to secujpe ii^ifpnnity in the administration of the Act This pro­
vision ŵ is $<|ded in another jjlace and is therefore not mentioned in the 
Statement of utjects a#$ $efisons. ,

Again, therfc ii now only one Schedule to the Act. A reference to the 
Statement of Objects and Reasons will aha# fldnotirable Members that 
originally two schedules were contemplated. Apart from these provisions in 
the Bill itself there are possibilities of executive aotion in various forms that 
can be taken to the same end, but that end in the lost resort must be achieved 
by persufiSiQii. We cannot compel tmiforriiitv. I will only add that while 
the GoyerEinentr$  Incjia jare.fj^y the importance of uniformity in
tfrQ jkdmioistration of the AcVthey see.ao reason to mppose that the Provinces 
will be ^bliviotisof its advantages. ! '



[Me. J. D. Tyson.]
Sit, I have mentioned the principal features of the Bill. It is not a small 

Bill nor an unimportant one. It is, I believe, a measure fraught with great 
potentialities for the good of the people of British India. In that spirit 
I  commend the Bill to the sympathetic consideration of the Hotise.

Sir, I move.

T hb H onourable Mr. P. N. SAPRU (United Provinoes Southern : 
Non-Muhammadan) : Sir, the Bill whioh has just been moved by the 
Honourable Mr. Tyson seeks to give effeot to the reoommendations of the 
Drugs Enquiry Committee so far as they relate to matters with which the 
Central Government is conoerned. Sir, the history of the Bill which has been 
narrated by the Honourable Mr. Tyson illustrates how slow the machinery of 
Government is. It was in 1927 that a Resolution regarding the control o f 
drugs was passed by this Council, and you, Sir, took'a prominent part in the 
discussions on that Resolution. The Drugs Enquiry Committee was appointed 
in 1930. It did its work expeditiously and reported in 1931. 1 think it took 
About eight months to complete its work. Then, I believe we had a discussion 
in this Council in 1935. A respected Member of this House, . the late Sir 
Nasarvanji Choksy, moved the Resolution, which was then opposed by the 
Government, regarding the control of drugs, and we were able to carry that 
Resolution in this House. In 1937, Government introduced a Bill which was 
later withdrawn and now we have this Bill before us. It has been fully con­
sidered and debated in the other place and I may say that I find myself gene­
rally in agreement with the Bill. It has taken the Govemment of India 
nine years to give effect to the recommendations of the Drugs Enquiry Com­
mittee, and this, Sir, in spite of the fact that India has been par excellence the 
dumping ground for every quack medicine and adulterated drug in every part 
of the world. Sir, Major-General Megaw, who was Surgeon-General with the 
Government of India at one time, once described India as “  a land of quacks, 
quack traders and quack medicine mongers ” . You, Sir, who are in touch 
with life in this country, will not deny the truth of these observations. One 
has got only to read the advertisements that appear in Indian newspapers— 
even leading Indian newspapers—to realise how quackery succeeds and works 
in this country. I wish, Sir, there was some law whioh would check these 
disgusting advertisements—which disfigure even our leading newspapers— 
regarding the efficacy and potency or virtue of this or that drug on this or that 
part of the human system. They indicate how widespread the evil is in this 
country. The case for regulating the import, manufacture and sale of. drugs 
is overwhelming. The Honourable Mr. Tyson is no doubt familiar with the 
gigantic fraud in connection with quinine which was exposed by Sir Henry 
Gidnfcy. The mixing of inert substances yith  potent drugs is not unknown, 
and cases have been knoWti where insulin, which is a' treatment for diabetes, 
has been substituted by castor oil. There has been no tnachipery to test the 
strength, purity or deterioration through decomposition of foreign drugs, 
which are often tampered with by dealers. At page 52 of their Report the 
Committee made these observations : )

“  The Committee has considered the problem in all its aspects and feels cbnvinoed 
that it is justified in ooming to the conclusion that the drugs in the Indian mvket are not 
above reproach and that many of them are of impure quality and defective strength. 
The evidence points to the conclusion that the traffio in suoh drugs is extensive and in­
discriminate and that the strong language u?ed by some of the witnesses in characterising 
the situation is by no means undeserved or Exaggerated. It lb not possible to estimate 
its exact extent with greater precision. Investigation into thd reasons1 of the existence 
of this deplorable state does not fall within the soope of this Chapter.”  ' \ j < >' /
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Therefore the provisions of Chapter III of the Bill, whioh regulate the 
import of drugs and prescribe the standards of qualit y, etc., are clearly neces­
sary. Clause 9 of the Bill gives a definition of what would be deemed to 
be a misbranded drug. Clause 10 empowers the Central Government to 
prohibit the import of certain drugs, and I particularly weloome in this con­
nection sub-olause (d) of clause 10 whioh deals with patent or proprietary 
medicines.

Sir, the principle of Chapter IV which deals with the manufacture, sale 
and distribution of drugs is* I think, correct. The clauses have been carefully 
drafted and I particularly weloome clause 20 which gives to the Government 
power to appoint Government Analysts. 1 think it is a right principle that no 
person who has any interest in the manufacture, import or sale of drugs 
should be appointed an Inspector, and I am glad to see that there is a specific 
clause to this effect. Clause 29 defines the powers of Inspectors and it strikes 
me that those powerB are neither too wide nor too large, and clause 26 will 
enable the purchaser of drugs to obtain a test or analysis of a drug purchased 
"by him. Sir, I think the olauses are carefully drawn up and they should not 
hinder the growth of a healthy indigenous drug industry based on sound 
fines.

Chapter II is easily the most important Chapter in the Bill. It deals 
with the constitution of the Drugs Advisory Board, the Central Drugs Labora­
tory and the Drugs Consultative'Committee. I may say that I am in agreement 
with the principles which underlie the constitution of these bodies. T&ere is 
no substance in the criticism that the pharmaceutical profession and phar­
maceutical chemists have only been given one seat each. Sir, the profession of 
pharmaceutical ohemists in this country is not well organized. It is the 
easiest thing in the world to be a chemist in India. When you can’t do anything 
else then you become a compounder, and when a doctor cannot get work in 
India ho opens a chemist’s shop. The compounder in an average Indian 
dispensary is a public danger, and I should therefore like to express the need 
for Pharmacy Acts in the Provinces, which would rest riot the profession of 
chemists to qualified chemists. The dispensing of prescriptions in this country 
is most unsatisfactory. After all the dispensing of prescriptions is most 
important. A prescription will not have any effect on your system if it is not 
properly dispensed, and that does not seem to be always realised by even some 
medical professionals in this country. There are doctors who are not very 
careful about the dispensing of prescriptions which they give to patients. 
There ought to be stringent control over this profession of chemists. I think 
it ought not to be possible for any one to set himself up as a dispensing chemist 
without proper training. Sir, I will relate a personal experience which 1 had in 
Australia. I had a prescription which I wanted to get dispensed. I went to 
a shop in Melbourne and asked the chemist to dispense that prescription for 
me. It had been given to me by a very distinguished Indian physician, a 
professor of a Medical College and one of the leading practitioners in India. 
He told me that this was a special kind of prescription and he could not dispense 
it for me because the doctor’s name was not on the Australian Register. I 
said that the doctor who had given me this prescription was a very eminent 
man at the top of his profession and so on. He said, “  He may be all that, 
Sir, but he is not on the Register and if you will kindly have this prescription 
endorsed by an Australian doctor I will dispense it for you.”  Well, I spoke 
to a friend who took me to a doctor, who did not fortunately charge me any 
fee for endorsing that prescription. It was only then that I was able to get my 
prescription dispensed. Here anybody can go to a chemist’s shof> and get his 
prescription dispensed. I venture to assert with some oonfidenoe that if I
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write a prescription—and I can write a few prescriptions—I yenture to assert 
that if I write a prescription and my Honourable friend the Lsaiar o f the 
House takes it to a chemist, the prescription will be dispensed even though 
it may contain poisonous material.

Objection, I think, has been raised to a clause which provides for nomina­
ted representation of the pharmaceutical profession. We do not like nomina­
tion ; none of us likes nomination, but the fact has got to be recognised that 
the profession is not well organised today and it is quite true that there are two 
organisations of chemists in this country, the Indian Pharmaceutical Associa­
tion and the Bengal Pharmaceutical Association—I am forgetting their 
exact names. But I think, Sir, in view of the fact that the profession is not 
well organised I am not disposed to object to nomination. The Board I think 
has been well constituted. It will have the Director Qeneral of the Indian 
Medical Service, the Direotor of the Central Drugs Laboratory, the Director o f 
the Central Research Institute, the Director of the Imperial Veterinary Research 
Institute, the Chief Chemist, Central Revenues, the Government Analyst, the 
representatives of the pharmaceutical profession and representatives of the 
Medical Council of India. Now, Sir, the medical man is better qualified to lay 
down standards than pharmaceutical chemists and I am not therefore dis­
posed to quarrel with the over-representation—I will not call it over-represen­
tation—with the representation which has been given to the medical profession. 
A professor of Pharmacopoeia in a medical college knows far more about the 
chemistry of the medicine than a pharmaceutical chemist. 1 also welcome the 
proposal to constitute a Central Drugs Laboratory. I notice, Sir, pending the 
establishment of a Central Drugs Laboratory work will be done by the Central 
Research Institute at Kasauli. Reference has been made by the Honourable 
Air. Tyson to the constitution of the Drugs Consultative Committee and I may 
say that I am in general agreement with the constitution proposed by the 
Bill.

Sir, I come to another aspect of the Bill. The Bill excludes from its 
operation the Unani and Ayurvedic drugs. On a careful consideration of the 
issues involved I have come to the conclusion that the Unani and Ayurvedic 
drugs need separate treatment. The great difficulty so far as the Unani and 
Ayurvedic systems are concerned is that no certificate or diploma is needed for 
one to become an Ayurvedic or Unani practitioner. In most cases the 
Ayurvedic or Unani practitioner is a hereditary practitioner and he has pres­
criptions handed down to him from ancestors. He does not want those 
prescriptions to be known to his fellow practitioners. His living depends 
tipon tho secrecy of those prescriptions. The systems are empirical and in 
certain class of cases they have their use—I do not say that there is nothing in 
the Indian Pharmacopoeia, probably there is. We need research into these 
systems and greater research into these systeiiis of medicine which have shown 
great vitality in this country. In any case people have faith in these systems 
and we know that suggestioh and faith ate very important factors in the cure 
of diseases. Now, it strikes me that Western medical men cannot by toy  
test known to them test the efficacy or otherwise of the medicines used by 
Ayurvedic and Unani practitioners. As I  say, these medicines are different 
in quality from Western medicines; the system is different and the system 
is empirical and a Board constituted as the Board under this Bill would be 
ill-qualified to lay doWn Standards for Indian fciedicines. Therefore separate 
treatment -of Unani and Ayurvedic medicines is iiecefisary. This does not 
mdan thfct I do not Wish this question of standardisation of Indian medicines

[Mr.. P. N. Sapru.] ~
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also to be taken up by Government. There are certain medicines which can 
be standardised. For example, in the Ayurvedic system you have Makar a- 
dhwaj or Chavanaprtosh. Every hakim or vaid will be able to supply you with 
these drugs, but drugs of this nature supplied by the ordinary vaid are not of 
the same quality as those supplied by a first class vaid. If you want good 
Makaradhimj or good Chavanaprash you will probably go to a distinguished 
Kaviraj in Caloutta or Bombay or Madras or Delhi or some other big place. 
One has got to get these drugs from recognise^ firms. That is the only 
guarantee one has as to the purity of these drugs. The common man cannot 
go to the best firms and therefore there is need for the standardisation at all 
events of drugs which are in common use in these systems, and there is need 
for greater vigilance also so far as the use of these drugs is concerned. Some­
times you find that a hakim or a vaid prescribes drugs which are dangerous 
to the human system and I think this has been pointed out by the Drugs 
Enquiry Committee. I should like therefore this question of Unani and 
Ayurvedic medicines also to be taken up by the Govemment. Whether we 
like these systems or not, people have faith in these systems and our people 
will go to these vaids and hakims even if we provide them with a much greater 
number of doctors in rural areas than they have today. I have known men 
who have had Western education, who have spent 10, 12, 15 years in British 
Universities, resorting to these hakims and vaids because their inheritance, 
their sub-conscious mind, compel them to have faith in these systems which 
are as it were their inheritance, and from the point of view of the common 
man it is important that the question of the control of Ayurvedic and Unani 
drugs should be taken up at an early date.

There is one other suggestion, Sir, that I should like to make. Perhaps 
it is not strictly relevant to this Bill and it is more a matter for Provincial 
Governments than for the Central Government, but the Central Govemment 
can pass the suggestion on to the Provincial Governments, and that is why 
I am making the suggestion. The suggestion is that, I think the time has 
come when there should be a Register of Ayurvedic and Unani practitioners. 
No one should be allowed to set up as a Unani and Ayurvedic practitioner 
unless he has some training in a recognised institution. Sir, the Benares 
Hindu University has a very good college of Ayurvedic medicine. I believe 
the Aligarh University has a college for the promotion and study of the Unani 
system of medicine. I believe in Delhi the late Hakim Ajmal Khan started 
with training hakims. I know there is an institution in Allahabad which 
trains hakims. Now in Calcutta there is a college for training in Ayurvedic 
medicine by that very distinguished Indian physician, Kaviraj G. N. Sen.

Now, Sir, there is an awakening among hakims and vaids. They them­
selves are moving with the times and, if you just give them a little helping 
hand and if you establish some colleges or schools for them, then it will be 
possible for you to insist that before a man is allowed to practice, he should 
have a certificate or diploma from a recognised institution. You will not be 
able to dispense with these systems of medicine so far as this country is concern­
ed. I may have faith in these systems of medicine or not. That is a different 
matter. But you and I do not constitute India. It is the masses who consti­
tute India and the fact has to be recognised that the masses have faith in these 
systems. Therefore, I think, the time has come when the Provincial Govern­
ments should take up the organisation of the Un&ni and Ayurvedic systems in 
a proper manner. • *

Sir, with these words, I desire to give my cordial support to this valuable 
and beneficent measure.
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T he H onourable  Mr . J . 13. TYSON : Sir, I  am grateful to the Honour­
able Mr. Sapru for his very wholehearted support of the Bill. I think there is 
only one point to \yhich I  wish to make a reference, for in what he said, on 
almost every point in which he addressed himself to the Bill, Sir, he expressed 
his satisfaction of the way in which it had been drawn. He did refer to the 
fact that, under clause T>, sub-clause (J) (ix), one member o f  the pharmaceutical

Sofession is to be nominate^ by the Central Government but he also Supplied 
onourable Members with the reason for that. The pharmaceutical pro­

fession is not organised in India at present. There are, as a matter of fact 
three associations that we know of who would expect to be allowed to select, 
elect or choose the pharmaceutical representative, and in these circumstances 
we thought it better to retain a power to nominate at this ntage. Should a 
time come, and it has been suggested that the time will come, when the 
pharmaceutical profession is organised in India, really organised under legisla­
tion, it may be possible to allow that profession, through its recognised body, 
to select their representatives on the Drugs Technical Advisory Board. I 
am not, Sir, in a position to say anything about separate standardisation 
for the Unani and Ayurvedic systems of medicine. As I have said, we 
have excluded them from the scope of this Bill.

T he H onourable Sir  GIRJA SHANKAR BAJPAI (Education, Health 
and Lands Member) : Sir, I do not really know that it is necessary for me
to stand long between this measure and the one next on the order paper, but 
I might, perhaps, touch on one or two points which my Honourable friend 
Mr. Sapru raised,—first, with regard to the standardisation of Unani and 
Ayurvedic drugs, and, secondly, with regard to the registration of Ayurvedic 
and Unani practitioners.

As regards the first, Sir, my Honourable friend, who has made a careful 
study of Colonel Chopra’s Report, is doubtless familiar with what Colonel 
Chopra has to say on the subjeqt in paragraph 168 of that Report. This 
standardisation is an extremely difficult business. For instance, take a thing 
which is advertised under the romantic name of “  Royal Yakuti Well, 
how is anybody to know what the Royal Yakuti contains ? It is intended 
for kings and princes only. I do not know that the kings and princes who 
are supposed to use it would be prepared to disclose the secrets of this parti­
cular medicine. Colonel Chopra certainly told me that he would find it impos­
sible to pass any judgment on the efficacy of this drug or the claims that are 
made on behalf of this drug. To the extent that it is possible for Colonel 
Chopra or others interested in the drug question to investigate the prophylactic 
or pharmaceutical properties of Indian drugs, research is being done. And I 
think my Honourable friend is aware of the fact that Colonel Chopra at the 
School of Tropical Medicine in Calcutta has been doing this for the last nine 
years. But only the other day he told me that in these nine years he has been 
able only to touch the fringe of the subject. That being so, it is rather diffi­
cult to expect the Central Government to do what really needs not only the 
co-operation of but primary effort on the part of Provincial Governments.

As regards the registration of vaids and hakims, my Honourable friend is 
well aware that medical education and the regulation of medical standards 
are provincial subjects. Thtfre again, I  submit, Sir, that the oorreot forum 
for makirtg the suggestion isrthe Provincial Legislature and not the Central 
Council of State. But I will undertake to circulate a copy of the debate on 
this Bill to Provincial Governments in the hope that it may serve \o stimulate 
thfiiv interest in this particular suggestion of the Honourable Member.



, That, Sir, is all that I.need say. I should like on the oooasion of my flrpt 
appearance in this House to thank the House for the brevity with which they 
have given their blessing to this measure. After all, Sir-, it provides an illus­
tration of the truth of the French saying “  Noblesse oblige ” .

T he H onourable the PRESIDENT : Motion made :
“  That the Bill to regulate the import; manufacture; distribution and sale of drugs, 

as passed by the Legislative Assembly, be taken into ̂ consideration

Question put and Motion adopted.
Clause 2 was added to the Bill. k

Clauses 3 to 7 were added to the Bill.
The Schedule was added to the Bill.
Clause 8 was added to the Bill.
Clauses 9 to 34 were added to the Bill. «

T he  H onoubable the PRESIDENT : The question is :
44 That clause I stand part of th© Bill **.

T he H onourable  Mb. HOSSAIN IMAM : May I say a word, Sir ? 
I only want an assuranoe from th© Government—it says here:

“  Ĵ art III shaU tako effect only from such date as the Central Government may, 
by notification in the official Gazette, appoint.”

—that it will be early enough that Part III will come into effect, and tha^ 
they will use their good offices with the Provinces to see

12 N oon. that Part IV is given effect as soon as possible, There has 
been no assuranoe from the Government that they will 

not take nine years as they did in giving effect to the Report of the 
Committee. •

T he  H onoubable Sib  GIRJA SHANKAR JJAJPAI: Sir, I think I 
oan assure my Honourable friend that so far as the Central Government is 
oonoerned there will be no lag or lassitude.

The Motion was adopted.
Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.

T he  H onoubable  Mb. J. D. TYSON: Sir, I move :
“ That the Bill, as passed by the Legislative Assembly, be passed
The Motion was adopted.

INDIAN MINES (AMENDMK 'T )  BILL 566

INDIAN MINES (AMENDMENT) BILL, 
i

T he H onourable Mb. M. S. A. HYDARI (Labour Secretary): Sir,
I m ove: • . •

“  That the Bill further to amend the Indian Minep Act, 1923, as passed Jby the Legis­
lative Assembly, be taken into consideration.”

Sir,JL do not think it is necessary for me to make a speeoh explaining the 
objects of this Bill whioh are stated in the Statement of Objects and Reasons.
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All that I  need say is that it seeks to implement one of the recommendations 
of^he Coal Mining Committee and gives Government power to make a regtkta- 
tiott to ensure the efficient supervision o f mines.

Sir, I move. r
The Motion was adopted.
Clauses 2 to 4 were added to the Bill.
Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.
T he H onourable Mb. M. S. A. H Y D A R I: Sir, I  move :
“  That the Bill, as passed by the Legislative Assembly, be passed.*1 

The Motion was adopted.

PETROLEUM (AMENDMENT) BILL.
The H onourable Mr. M. S. A. HYDARI (Labour Seoretary): Sir,

I move :
“  That the Bill further to amend the Petroleum Act, 1934, as passed by the Legislative 

Assembly, be taken into consideration.”

Sir, there are only two small amendments in this Bill. One seeks to carry 
out the intention of the Act of 1934 and the other seeks to avoid duplication 
o f work. The reasons are stated in the two notes on clauses appended to the 
Bill and I  commend the measure to the consideration of the House.

The Motion was adopted.
Clauses 2 and 3 were added to the Bill.
Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.

T h e* H onourable Mr . M. S. A. H Y D A R I: Sir, I move :
“  That the Bill, as passed by the Legislative Assembly, be passed.”

The Motion was adopted.

MOTOR VEHICLES (AMENDMENT) BILL.

The  H onourable Mr . S. N. ROY (Communications Seoretary) : Sir,
I m ove:

“  That the BiU further to amend the Motor Vehicles Aot, 1939, as passed by the 
Legislative Assembly* be taken into consideration.”

Sir, the Bill is a very simple one and deals with a drafting point. As 
Honourable Members are aware, the scheme of Part IV of the Act is that all 
transport vehicles, whether they be stage carriages or vehicles operating as 
public carriers of goods, should operate in accordance with the conditions of 
the permits granted by the Regional Transport Authority. Now, both cate­
gories of vehicles are required, when they make their applications for permits, 
to state the routes or the areas in which they propose to operate, and Trans­
port Authorities have power to lay down conditions as regards tl̂ e routes
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on which they are going to operate or in certain cases, if that is more conve­
nient, the areas. Section 56 of the Aot, which deals with publio carriers of 
goods, gives speoific power to the Regional Transport Authority to attach a
condition in the permit to the effect that the vehiole shall be used only on
specified routes or in a specified area. In section 48, although it was intended 
to have precisely the same effect, that particular clause has not been included 
and Government are advised that the difference in wording between the two 
sections may lead to difficulties of interpretation. That is the only reason 
why this Bill has been brought before the House. The operative part of the 
Bill is the last clause whioh seeks to add to the seotion the clause

M That tho stage carriage or stage carriages shall be used only on specified routes or 
in a specified area."

The opportunity has also been taken to amend the wording of the 
remaining part of the section in order to bring it into line with the wording of 

^ section 56, so that no difficulty of interpretation may arise.
Sir, I move.
The Motion was adopted.
Clause 2 was added to the Bill.
Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.

T he H onourable Mr . S. N. ROY : Sir, I move : *
“  That the Bill, as passed by tho Legislative Assembly, be passed.”
The Motion was adopted.

T he H onourable the PRESIDENT : I understand from the Honour­
able the Leader of the House that there is no further business before the 
House.

The H onourable Sir  REGINALD MAXWELL (Leader of the House) : 
Yes, Sir, there is no further business.

The H oItourable the PRESIDENT : The Council will now adjourn 
sine die.

The Counoil then adjourned sine die.
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C oal M in e s  S a fe ty  ( S t o w in g ) A m e n d ­
m e n t  B il l —

See “ —■—M under “ B il l ” .

C o de  of C i v i l  P r o c e d u r e  (A m e n d m e n t ) 
B il l —
See “ ----- "  under 'B il l " .

C o in a g e  ( A m e n d m e n t ) B il l —
See “ Indian----- M under “ B il l ” .

C om batan ts—  ;
Question re number of — 

ers recruited. 119-20.
• and follow-

C o m b in e d  S e r v ic e s  E x a m in a t io n —  
Question re Indian Audit

Accounts and 2-4.
and

Motion for Adjournment re unsatis­
factory arrangement* for admission 
of candidates to the Indian Audit 
and Accounts and ----- . 20-23.

C om m er ce  a n d  F in a n c e  D e p a r tm e n ts—
Question re total number of officers in 

the pool of officers constituted to 
serve the needs of th e -------. 120-2 1 .

C om m er ce  D e pa r t m e n t , St a n d in g
C o m m itte e  f o r  t h e —

Motion for election of Members. 301.
Nomination of Members. 306.
Election of Members. 465.

D ocu m en ts E v id e n c eC o m m er cial  
B il l —
See “ ----- ”  under “ B il l ” .

C o m m e r c ia l  T re aties—
Statement (laid on the table) re —  

and Notes affecting India. 419-20.
C o m m is s io n s—

Question re number ofre
since the outbreak of war.

granted
31-32.
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COMMITTBI ON PETITIONS—

Constitution of the ------ . 9.
C o m m u n a l  P r o p o r t io n s—

Question re ------  in direct recruitment
and promotions to certain services 
155.

C o m m u n a l  R epr e se n ta tio n—
Q pest ion re ------  in certain services.

155.
C o m m u n ic a tio n s  D e p a r t m e n t , St a n d in g  

C o m m itte e  f o b  t h e—
Motion for election of Members. 300. 
Election of Members. 306.

C o m pa n y  O f fio ers—
Question re employment of Indian 

officers recruited during the war as 
------ or platoon commanders. 142.

C o n g r a tu la tio n s—
------ to the Hon. Sir Girja Shankar

Bajpai on his promotion as Member 
for Education, Health and Lands. 
557.

C o n r a n -Sm it h , H o n . M r . E.—  
Foreigners Bill—

Motion to consider. 26-27.
Motion to pass. 27.

Oath of Office. 1.
Offences on Ships and Aircraft Bill— 

Motion to consider. 28-29.
Motion to pass. 29.

C o n su la r  P osts—
Question re ------ under His Majesty’s

Government filled by officers of the 
Indian Political Service. 221-23.

C o n su l t in g  E n g in e e r —
Question re appointment of a ------

in the Central Public Works De­
partment. 513-15.

C o n tr a c to r s—
Question re names of ------  supplying

ballast, etc., to the E. I. R., E. B. 
R. and B. N. R. 1-2.

C o n tra cts—
Question re expiry of ------  of Rail­

ways in 1941. 552.
Resolution re ----- for supplies of

food, etc., on Railways. 255-70.

C o n ve yan ce  A llo w a n c e s—
Statement (laid on the table) re ------

admissible to Members of the In­
dian Legislature. 297-99.

• . _____

C otton—

Question re—
Average prices of wheat. ------ .

sugar, etc. 105-06.
Standard prices of wheat ____

sugar, etc. 107. 9

C r im in a l  C ase  N o . 864-A/3 o f  Iftgfl
Question re remarks of the Resident 

Magistrate i n ------ . 509-10.

D a il y -p a id  W o r k e r s—
See “ I n d ia n  --------

D a lal , H o n . Mr. M. N.—
Parsi Marriage and Divorce (Amend­

ment) Bill— 1

P c p & ; .  v * ' " 1
Motion to consider. 139.
Motion to pass. 140.

D a n e , S i r  L o u is—

Condemnation o f the outrage com­
mitted at the Bait India Association 
meeting reenltin* in the death of 
Sir Michael CTDwyer and the 
wounding of Lord Zetland, Lord 
Lamington and *----- . 249-51.

D a s , H o n . R a i B a h a d u r  S a t y e n d r a  
K u m a r—

. Farewell speeches in connection with 
the retirement of Kan war Sir
Jagdish Prasad. 366-67.

Question re—
Surplus revenue earned by Tele­

phone Branch, Posts and Tele­
graphs Department. 275-76. 

Telephone operators. 275, 276.

D eath—

Expressions of regret in connection
with the ------of Sir Nasarvanji
Choksy. 24-26.

D eclara tion  of E x e m p t io n —
Statement (laid on the table) re ------

under section 6 of the Registration 
of Foreigners Act, 1939. 4, 5, 6.

D efence—
Question re total amount contributed 

by His Majesty’s Government 
towards------ . 543.
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D efence— contd.
Resolution re making India self-suffi­

cient in respect of ----- . 226-47.

D efence  of I n d ia  B il l —
See “ ----- ”  under “ Bill” .

D efence  of  I mdka (A m e n d m e n t ) Bni/— 
See “ ----- ”  under “ B ill” .

D efence  S u p p l y  C o u n c il—
Question re functions of the ----- .

254-55.

D e l h i M a sa jid  B il l —
See “ ----- ”  under “ Bill” . *

DffARTMINT OF OOMMHICE, StANDINO
C o m m itte e  f o b  th e—
Motion for election of Members. 301. 
Nomination of Members. 306.
Election of Members. 465.

D epa r tm e n t  of C o m m u n ic a t io n s , 
St a n d in g  C o m m itte e  t o r  t h e—
Motion for election of Members. 300. 
Election of Members. 306.

D e pa r tm e n t  of L a b o u r , S t a n d in g  
C o m m it t e e  fob . t h b —
Motion for election of Members. 301. > 
Election of Members. 307.

D epu ty  D ir e c t o r  G e n era l  of A b o h .b o - 
<logy—
Question re terms of office of the 

Director General and ----- • 251.
D epu ty  G o v e r n o r —

Question re appointment of -----  of
the Reserve Bank of India. 106.

D e v a d o s s , H o n . S i r  D a v i d —

Condemnation of the outrage com­
mitted at the East India Association 
meeting resulting in the death of 
Sir Michael O’Dwyer, and the 
wounding of Lord Zetland, Lord 
Lamington and Sir Louis Dane. 
249-51.

Election of the - 7-  to the Central 
Advisory Council for Railways.
498.

Election of the ----- # to the Standing
Committee on Emigration. 307.,

Expressions* of regret in connection 
with the death of Sir Nasarvanji 
Choksy. 25.

D e v a d o s s , H o n . S ib  D a v id - - tontd.
Farewell speeches in connection with 

the retirement of Kunwar Sir 
Jagdish Prasad. 366.

General discussion of the General 
Budget. 189, 206-07.

Genera] discussion of the Railway 
Budget. 47, 63-64, 70.

Nomination of the -----  to the Panel
of Chairmen. 9.

Indian Finance Bill—
Motion to consider. 397, 436. 
Consideration of danse 3. 462.

Question re number of passengers on 
the air liner Hannibal. 224-26.

Resolution re—
Birth control. 278.

Contracts for supplies of food, etc. 
on Railways. 257, 263, 267.

D in in g  C a r s—
Question re -----  on State Railways.

305.

D ir e c t o r  G en e r a l  of A rchaeology—
Question re terms of office of tha

Deputy Director General and ----- .
251.

D is c r im in a t io n —
Question re -----  against Muslim em­

ployees in the Education, Health 
ana Lands and Archaeological De­
partments. 252.

Dow, Hon. Mr . H.—
Agricultural Produce Cess Bill— 

Motion to consider. 529-30.
General discussion of the General 

Budget. 185, 194-200.
Oath of Office. 1.

D r u g s  B i l l —
See “ ------- ”  under “ B il l ” .

E
E a ste r n  B en ga l  R a il w a y —

See “ ----- ” under “ R a il w a y ( s ) ” .

E ast  I n d ia  A ss o ciatio n  M ee tin g—

Condemnation of the outrage com­
mitted at the -----  resulting in the
death of Sir Michael O’Dwyer, and 
the wounding of Lord Zetland, 
Lord Lamington and Sir Louis 
Dane. 249-51.
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BAST I#DIitN ItAJtW At—
S e e 4*— tinder “ R A I lw a y (s )” .

E ast I n d ia n  R a il w a y  H o spita l*—
Question re midwives in — —. 85-84.

E co n o m ic  A d v is e r  to  t h e  Go v e b Mm en t  
o p  I n d ia —
Question re Economic Correspondent to 

the ------ . 552-56.
E c o n o m ic  C o r r e sp o n d e n t—

Question re ------  to the Economic Ad­
viser to the Government of India. 
552-55.

E d u c a t io n , H ealth  a n d  L a n d s  D e ­
p a r t m e n t—
Question re discrimination against 

Muslim employees in thle Archeo­
logical Department a n d ------. 282.

E gypt—
See “ I n d ia n  T r o o p s ” .

E m ig r a t io n —
Question re—

Procedure for submitting applica­
tions for exemptions from the ban 
o n ------to Ceylon. 576.

Relaxation of the ban o n ------of
labour to Ceylon. 375-76.

E m ig r a t io n  (A m e n d m e n t ) B il l —
See “ In d ia n  ------- ”  un d er “ B il l ” .

E m ig r a t io n  , S t a n d in g  C o m m itte e  on—  
Motion for election of Members. 301. 
Election of Members. 307.

BtfPLOYMEriT—
Question re ------ of wireless operators

in the Indian Air Force. 506.

EIn e m y  F ir m s —

Question re treatment of enemy firms. 
276-77.

E x a m in a t io n —
See “ I n d ia n  A u d it  a n d  A ccou nts 

an d  C o m b in e d  Se r v ic e s  ------- ” .

E x cess  P r o f it s  T a x  B il l —
See “ --------”  u n d er “ B il l ” .

P
FACToante (Amendment) B nx—

See ”  under " B m " .I

F e d er al  C o u r t —  «
Question re mtrodvofckm of legislation 

to provide for appeals m civil 
oases from High Courts to the 
------. 255.

F ees—
Question re payment of —  by appli­

cants for licences to act as insurance 
agents. 511-12.

F i j i—
See “ A g e n t s**.

F in a n c e  a n d  C o m m er ce  D epa r tm e n ts—

Question re total number of officers in 
the pool of officers constituted to 
serve the needs of the — —. 120̂
21.

F in a n c e  B il l , 1940—
See “ Indian ------”  under “ Bnx” .

F l y in g  T ra in tw g  S ch ools—
Question re establishment o f ------ .

108-09.

F o ll o w e r s—
Question ft number of combatants and 

------ recruited. 119-20.
F ood—

Resolution re contracts for supplies of 
— , etc., on Raihfays. 25&-70.

F o r e ig n e r s  B il l—
• See “ ------- ”  u n d er “ B i l l ” .

F orem en—
Question re—

— , assistant foremen and charge­
men in Railway Workshops of 
the E. I. R. in possession of 
mechanical engineering qualifica­
tions. 158.

------, assistant foremen and charge­
men in the Railway Workshops 
Lucknow, E. I. R. 157.

Statement (laid on the table) re ------,
assistant foremen and chargemen in 
Railway Workshops of the E. I. R. 
in possession of mechanical 
engineering qualifications. 557.

.  0

G azetted  O ffic e r s—
Question re names of ------ in the

Supply Department. 110-13.
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G e n e r a l  B u d g e t—
General diacnssion of the — — for 

1940-41. 159-220.
Message from His Excellency the 

Governor General appointing days 
for the presentation and general dis­
cussion of th e ------ . 8.

Message from His Excellency the 
Governor General directing that the 
heads of expenditure specified in 
sub-section (3) of section 67A of 
the Government of India Act shall
be open to discussion when th e ------
is under consideration. 9.

Presentation of the — -  for 1940-41. 
93-104.

G en e r a l  P r o v id e n t  F u n d — .
Question re total amount standing to

the credit of the*------and other
Funds. 142.

G o v e r n m e n t  of  I n d ia —
See “ B donom io  A d v is e r  to  t h b

G o v e r n m e n t  o p  I n d ia  P r e s s , N e w  
D e l h i—

Question r e ------ . 380, 380-81.

G o v e r n m e n t  o r  I n d ia  Se c r e t a r ia t—

Question re—
Military offioers, etc., appointed to

the ------ . 80.
New posts created in th e ------and

Attached Offices sinoe 1st
September, 1939. 79.

G o v e r n o r  G en eral—

See “ Se c r e ta r ia t  of th e  --------M.

G o v e r n o r  G e n e r a l , H is  E xcelle n cy
THE—
Message from ------ appointing days

for the presentation and general 
discussion of tho General Budget.

Message from ------ appointing days
for the presentation and general 
discussion of the Railway Budget.

Message from ----- - directing that the
heads of expenditure specified in
sub-section (3) of section 67A of 
the Government of India A c t ,shall
be open to discussion when thi 
Budget Ts under consideration r 9.

Message from ------ nominating thi
Panel o£ Chnirmon. 9.

G o v in d a c h a r i , R a o  B a h a d u r  K .—
Election of t h e ------ to the Standing

Committee for Roads, 1940-41. 226.
Excess Profits Tax Bill—

Motion to consider. 317-18.
Indian Finance Bill—

Motion to oonsider. 401.

H
“ H a n n ib a l ” —

See “ A i r  L i n e r --------

H eADMA9TKR8—
Question re status o f ------of Indian

high schools under the E. I. R. 33.

High Courts—
Question re introduction of legislation 

to provide for appeals in civil casea
from ------  to the Federal Court.
255.

H ig h  Sch ools—
See “ I n d ia n  --------

H is  M a je s ty ’ s G o v e r n m e n t—
Question re—

Consular posts under ------  filled by
officers of the Indian Political 
Service. 221-23.

Total aihount contributed b y ------
towards defence. 343.

H i 8sa m u d d in  B a h a d u r , H o n . L t .-C ol . 
Sm—
Condemnation of the outrage com­

mitted at the East India Associa­
tion meeting resulting in the death 
of Sir Michael O’D'wyer, and the 
wounding of Lord Zetland, Lord 
Lamington and Sir LouiB Dane. 
249-51.

Farewell speeches in connection 
with the retirement of Kunwar Sir 
Jagdish Prasad. 364.

General discussion of the General 
Budget. 204-05.

General discussion of the Railway 
Budget. 63.

Indian Finance Bill—
Motion to consider. 417.

Resolution re—
Birth control. 284, 289, 293.
Contracts for supplies of food, etc.. 

on Railways. 256, 261. f■
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H o spita l—
Question re—

Maintenance of a power house, ------ ,
etc., at Oak Grove 8chool. 84.

Midwives in E. I. R. —— . 83-84. 
H o ss a in  I m a m , H o n . M b .—

Agricultural Produce Cess Bill—
Motion to consider. 532-33, 535,
536, 530.

Condemnation of the outrage com­
mitted at the East India Associa­
tion meeting resulting in the 
death of Sir Michael 0  Dwyer, and 
the wounding of Lord Zetland, 
Lord Lamington and Sir Louis 
Dane. 240-51. .

Defence of India (Amendment) Bill— 
Motion to consider. 616-17, 520 

Delhi Masajid Bill—
Motion to introduce. 205-06.

Drugs Bill—
Consideration of clause 1. 565. 

Excess Profits Tax Bill—
Motion to consider. 312, 324, 327, 

330, 331-36, 347.
Motion to pass. 358-61.

Farewell speeches in ooxmectioo with 
the retirement of Kunwar Sir 
Jagdish Prasad. 367, 370.

General discussion of the General
Budget. 163, 178, 182, 186-04, 107, 
216.

General discussion of the Railway
Budget. 33-38, 70, 7L 

Indian Finance Bill—
Motion to consider. 384, 403, 407­

14, 422, 420, 431, 440, 453, 457.
Consideration of clause 3. 450-62. 
Motion to pass. 463.

Indian Tariff (Second Amendment) 
Bill—
Motion to consider. 547-48. 

Insurance (Amendment) Bill—
Motion to consider. 542-44.

Motion for Adjournment re unsatis­
factory arrangements for admission 
of candidates to the Indian Audit 
and Accounts and Combined Ser­
vices examination. 21-22.

National Service (European British 
Subjects) Bill—
Motion to consider. 477, 478-80.

Nomination of th e ------to the Panel
of Chftiingien. 0.

H o s s a in  ' Im am , H o n . M b .*—contd 
Question re—

Action proposed to be taken on the- 
Woolley Report. 552.

Appointment of Sir Leonard Woolley 
to inquire into working of the 
Arcb&ological Department. 252­
54.

Average yield of Treasury Bills.
503.

Communal proportions in direct re­
cruitment and promotions to cer­
tain services. 155. '

Communal representation in certain* 
services. 155.

Discrimination against Muslim em­
ployees in the Eduoation, Health* 
and Lands and Archaeological De­
partments. 252.

Expansion of the Secretariat and 
other offices since 1st September, 
1030. 70.

Expiry of contracts of Railways in 
1041. 552.

Filling up of certain appointments 
in the Archnological Department 
by Muslims. 251-52.

Military officers, etc., appointed to- 
the Government o f India Secre­
tariat. 80.

New posts created in the Govern­
ment of India Secretariat and 
Attached Offices since 1st Septem­
ber, 1030. 70.

Postponement of the proposed All- 
India 8ugar Conference. 551.

Silver imports. 500-02.
Silver sales. 4U0, 500.
Submission of the case of the Sugar 

Industry to a Tariff Board. 551.
Terms of office of. the Director 

General and Deputy Director 
General of Archeology. 251.

Total amount standing to the credit 
of the General Provident Fund 
and other Funds. 142.

Value of Treasury Bills issued to- 
the Reserve Bank of India. 502­
03.

Question (supplementary) re—
Annual recruitment of apprentices 

bv the E. I. R. for the Railway 
Technical School Jamahmr. 
156-57.

Appointment of a Consulting 
Engineer in the Central Public

•Works Department. 513-15.
Appointment of Agents in Fiji and 

British Guiana. 512.
JL
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Hossain Imam, Hon. Mb,.—cmclck
Question (supplementary) re—oenid. 

Economic €ov*espoadeat to the
Bconomie Adviser to the Govern­
ment oi India. 552-65.

Foremen, assistant foremen and
ohargemen ill Railway Workshops 
of the &  I- R. in possessioQ of 
mechanical engineering qUftnfica- 
tions. 158.

Indian. Audit and Account* and 
Combined Services Examination. 
2-3.

Manufacture of munition* 88, 83.
Number of commissions granted 

sinoe tho outbreak of war. 32.
Provident Fund on the E. I. R. 

379-80.
Quarters for Members of the

Indian Legislature. 19-20. 
Reduction in age-limit for the

Indian Police. 2.
Starting salary of chargemen in 

Railway workshops of the
E. I. R. 138,

Transfer of $eform& Office to. the 
Secretariat of the Governor Gene­
ral. 595-56.

Treatment of enemy firms. 276-77.
Resolution r«—

Birth control. 282-8& 288, 292.
394.

Contracts for supplies of food, etc., 
on Railways. 258, 263, 265-67.

Hydari, Hon. Mb. M. S. A.—
Coal Mines Safety (Stowing) Bill— 

Motion to consider. 302.
Motion to pass. 302.

Factories (Amendment) Bill—
Motion to consider. 146-47. 
Consideration of clause 2. 148. 
Consideration of clause 3. 148. 
Motion to pass. 149.

Indian Mines (Amendment) Bill— 
Motion to consider. 565-66.
Motion to pass. 566.

Motion for election of two non-official 
Members to serve on the Standing 
Committee for the Labour Depart­
ment. 301.

Petroleum (Amendment) Bill— , 
Motion to consider. 566. *
Motion to pass. 566.

I
Incomi-tax Law Ambndmhit Bn&—

St$ ”  under “Bra” .
Indu—

Resolution re raisins of ------  to the
status of e> Se&f-gpverniqg Domi­
nion. 270-72.

Indian Aircraft (Amendment) Bill—
See “ ----- ” under “ Bill” .

Indian Ax*  Fobg»—
Question

Employment of wireless operators
ixv the ■------. 505.

No. 1 Squadron, ------ . 503.
Indian Ant Force Volunteer Rbskbve 

(Discikjn )̂ Bill—
See - ”  under “ Bill” .

Indian Abmy—
Question re intake of British oMcers 

in the ------ . 141.

Indian Audit and Accounts and COM­
BINED SlBYICM EXAMWliHON—
Question «  J-----. M .
Motion for Adjournment re unsatis­

factory arrangements for admission 
of oaadidaUs to tho - — . 20-23,

Indian Cabbjag* by Aib (Amendment) 
Bill—
See “— *•”  under “ Bill” .

Indian Census Bill—
See **------”  under “ Bill” .

Indian Coinage (Amendment) Bill—
See “ ------”  under “ Bill” .

Indian. Daily-paid Workers— •
Question re repatriation of ------ from

Ceylon. 376-77.
Indian Emigration (Amendment) Bill—

See “ ------”  under “Bill” .
Indian Finance Bill, 1940—

See “ -----91 under “ Bill” .
Indian High Schools—

Question re status of headmasters of
------ under the E. I. R. 33.

Indian Labourers—
Question re—

Increase in wages o f ------on estates
in Ceylon. 577, 377-78.

Wages o f ------ in Malaya. 378.
War allowances for — in Malaya. 

378-79.
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Question re quarters for Members of 
the ------. 49-20.

Statement (kid on the tablej f* con­
veyance allowances admissible to 
Members of the — . 9974B.

I n d ia n  M il it a r y  A ca de m y—

Question re—
Nomination of Sikhs to the Inter* 

view and Record Board winch 
interviews candidates for the
-----. 1 or.

Number of cadets to be trained 
annually at the ------ . 125.

I n d ia n  M in b b  (A m u m b n t ) Bi l l —
See •** u n d er  “ B ill* * .

I n scan  Oa t h s  (A m e n d m e n t ) B il l —

See “ ---------- ”  u n d er “ B il l ” .

I n d ia n  O f pio tr*—
Question re employment of ------ re­

cruited during the war as company 
officers or platoon commanders 
142.

I n d ia n  P o u c b —
Question re reduction in age-limit for

the ------ . 2.

I n d ia n  P o litica l  S e r v ic e —
Question re consular posts under His 

Majesty’s Govemment filled by 
offioers of the ------. 221-23.

I n d ia n  R a il w a y s  (A m e n d m e n t ) B i l l  
(Insertion of new section 42B )—
See “ --------”  un der “ B il l ” .

I n m a n  R ubber  C o n tr o l  (A m s n m Rn t )
B il l—
See ”  un d er “ B il l ” .

I n d ia n  Salt (A m e n d m e n t ) B il l —

See “ ------- ”  u n d e r  “ B il l ” .

I n d ia n  T a r if f  (A m b n d m b n t ) B il l —
See “ - — ”  u n d er “ B il l ” .

I n d ia n  T a r if f  (S econ d  A m b n d m b n t ) 
B il l—
See V------- M u n d er “ B il l ” .

I n d ia n  T a r if f  (F o u r t h  A m b n d m b n t ) 
B il l —

See “ --------M u n der “ B il l ” .

ItffciA* Tmk Csss ^ Am iinm n) Boa—
See “ ------ ”  under “ B i l l ” .

I n d ia n  T<ro q ps—
Question re cost of —  eerving in 

JSgypt and Malaya. 125-25.

I n su r a n c e  A g en ts—
Question re—

Issue of licences to act as —  for 
the year ending 31st March 1941. 
f i l l .

Payment of fees by applicants for 
licences to act as ------ . 511-12.

I n s u r a n c e  (A m b n d m b n t ) B il l —
See “ — - ”  under “ B i l l ” .

I n su r a n c e  (Sec on d  A m b n d m b n t ) B il l —  
See “ ------”  under “ BlfcL” .

I n s u r a n c e  R u le s , 1999—
Statement (laid on the table) re “  .

4.
I n t e r v ie w  a n d  R ec o r d  B o a r d —

Question re nomination of Sikhs to the
------ which interviews candidates ’
for the Indian Military Academy. 
107.

J a g a d h r i T o w n  O u t -agen cy—
Question re ------. 508-00.

J a g d is h  P r a s a d , H o n . K u n w a r  Sir—
Condemnation of the outrage com­

mitted at the East India Association 
meeting resulting in the death of 
Sir Michael O’Dwyer, and the 
wounding of Lord Zetland, Lord 
Lamington and Sir Louis Dane. 
249-51.

Indian Emigration (Amendment) Bill— 
Motion to consider. 150.
Motion to pass. 150.

Motion for election of four non-official 
Members to serve on the Standing- 
Oommiftee on Emigration. 301.

Motion for election of two Muslim 
Members to serve on the Standing 
Committee on Pilgrimage to the- 
Hejas. 91.

Reply by the ------ to the speeches o f
farewell in connection with his re- 
tiqpment. 372-73.

Resolution re—
Birth control. 284-87.
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JAGDISH PRASAD, HON. KtJNWAR SlR 
contd.

Resolution tg—contd.
Contracts for supplier of food, etc. 

on Railway*. 266.
Raising of India to the status of a 

Self-governing Dominion. 272.

J oni8, H on. Mb . C. S .—
General discussion of the General 

Budget 169-60.
Indian Coinage (Amendment) Bill— 

Motion to consider. 145-46.
Motion to pass. 146.

Indian Finance Bill—
Motion to consider. 381-82.
Motion to pass. 462.

Oath of Office. 1.
Presentation of the General Budget 

for 1940-41. 93-104.
Reserve Bank of India (Closing of 

Annual Accounts) Bill—
Motion to consider. 149.
Motion to pass. 150.

jReserve Bank of India (Amendment) 
Bill—  *
Motion to consider. 150-51.
Motion to pass. 151.

[Reserve Bank of India (Second 
Amendment) Bill—
Motion to consider. 303-04.
Motion to pass. 304.

K
K a l ik a r , Hon. Mr. V. V.—

Defence of India (Amendment) Bill— 
Motion to consider. 517-19.

Excess Profits Tax Bill—
Motion to consider. 348-51.

Indian Finance Bill—
Motion to consider. 427*29. .

National Service (European British 
Subjects) Bill—
Motion to consider. 476-76, 477.
Consideration of clause 2. 488,

489-90.
Resolution re—

Contracts for supplies of food, etc., 
on Railways. 261-63.

Making India self-sufficient in 
respect of defence. 231-32.

Kakeshwar Singh or Dabbhanqa, Hon. 
Maharajadhibaja Sib—
Excess Profits Tax Bill—

Motion to consider. 318-20. 339,
»4-

General discussion o f the General
Budget. 167-72.

Indian Finance Bill—
Motion to consider. 382-85.

K eKj r s h id  A n  K han, H on. Nawab-
2ADA—  '
Election of the ——  to the Standing 

Committee for the Labour Depart­
ment. 307.

Indian Finance Bill—
Motion to consider. 417.

K u n z r u , H o n . P a n d ix  H ir d a y  N axh—
Agricultural Produce Cess Bill—

Motion to consider. 523, 528-32,
539.

Condemnation of the outrage com­
mitted at the East India Associatkm 
meeting resulting in the death of Sir 
Michael O’Dwyer, and the wounding 
of Lord Zetland, Lord Lamington 
and Sir Louis Dane. 249-51.

Defence of India (Amendment) Bill— 
Motion to consider. 517.

Election of th e ------to the Standing
Committee on Emigration. 307.

Excess Profits Tax Bill—
Motion to consider. 336 42.
Motion to pass. 360.

Expressions of regret in connection 
with the death of Sir Nasarvanji 
Choksy. 25.

Farewell speeches in connection with 
the retirement of Kunwar Sir 
Jagdish Prasad. 368-69.

General discussion of the General 
Budget. 179-86, 217, 218.

General discussion of the Railway 
Budget. 38-43, 51, 55, 70, 71.

Indian Finance Bill—
Motion to consider. 396, 417, 429­

41, 442, 453.
Insurance (Amendment) Bill—

Motion to consider. 541-42.
National Service, (European British 

Subjects) Bill—
Motion to consider. 469-72, 479. 
Motion to pass. 491-94. *

Question re—
Amount spent on stipends and 

scholarships in Oak Grove School. 
84.
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K u n z &u , H o n . P a n d it  H i&d a y  N ath —
_ contd.

Question re—contd.
Annual recruitment of apprentices 

by the E. I. R. for the Railway 
Technical School, Jamalpur. 156­
57.

Appointment of a Consulting 
Engineer in the Central Public 
Works Department. 615-15.

Appointment of Agents in Fiji and 
British Guiana. 512.

Apprentices in Ordnance and Cloth­
ing Factories. 124.

Apprentices selected for training in 
Ordnance and Clothing Factories, 
etc. 122-23.

Cost of Indian troops serving in 
Egypt and Malaya. 125-26.

Economic Correspondent to the 
Economic Adviser to the Govern­
ment of India. 562-55.

Employment of Indian officers re­
cruited during the war as com­
pany officers or platoon com­
manders. 142.

Foremen, assistant foremen and 
chargemen in Railway Workshops 
of the E. I. R. in possession of 
mechanical engineering qualifica­
tions. 158.

Foremen, assistant foremen aud 
chargemen in the Railway Work­
shops, Lucknow, E. I. R. 157.

Functions of the Defence Supply 
Council. 254-55.

Government of India Press, New 
Delhi. 380, 380-81.

increase in wages of Indian 
labourers on estates in Ceylon. 
377, 377-78.

Intake of British officers in the 
Indian Army. 141.

Issue of licences to act as insurance 
agents for the year ending 31st 
March, 1941. 511.

Maintenance of a power house, 
hospital, etc., at Oak Grove 
School. 84.

Manufacture of munitions. 80-83.
Names of gazetted officers in the 

Supply Department. 110-13.
NameB of officers appointed to act 

as Advisers or Liaison Officers in 
the Supply Department. 114.

Nepalese troops. 223-24.
Number of cadets to be trained 

annually at the Indian Military 
Academy. 125.

------ -----------------,----- ----------- -

K u n z &u , H o n . P a n d it  H ir d a y  n \ t h —
contd.
Question re—contd.

Number of oombatants and
followers recruited. 119-20.

Number of oosnmissions granted 
since the outbreak of war. 31-32.

Number of quarters reserved for 
subordinate supervisory staff of 
the Railway Workshops. Lillooah. 
158-59.

Payment of fees by applicants for 
licences to act as insurance agents. 
511-12.

Procedure for submitting applica­
tions for exemptions from the baa 
on emigration to Ceylon. 376.

Provident fund on the E. I. R. 379 
80.

Reappointment of skilled workmen 
in the Allahabad Division, E. I. 
R., retrenched in 1935, on , 
economical grounds. 380.

Relaxation of the ban on emigra­
tion of labour to Ceylon. 375-76.

Repatriation of Indian daily-paid 
workers from Ceylon. 376-77.

Resolutions passed at the All-India 
Fiji Conference. 513.

Retaliatory measures against Ceylon.
377.

Starting salary of chargemen in 
Railway Workshops of the E. I.

Status of headmasters of Indian 
high schools under the E. I. R.
33.

Total number of officers in the pool 
of officers constituted to serve the 
needs of the Finance and Com­
merce Departments. 120-21.

Total strength of troops raised since 
the outbreak of war. 32-33.

Total value of orders placed by the 
Supply Department. 118-19.

Transfer of Reforms Office to the 
Secretariat of the Governor 
General. 555-56.

Transfer of the Train Lighting 
Shops, Lillooah and Lucknow, to 
the control of the Chief Mechani­
cal Engineer. 159.

Total monthly expenditure incurred 
on the Supply Department. 117­
18.

Value of orders received by the
# Supply. Department from various 

Governments. 254.
* Wages of Indian labourers in

Malaya. 378.
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_ - , *-
Kuhxru, flOK. Paitpjt Hirday Nat*— 

condd.
Question re—-conoid.

War eUowanoes for Indian labourers 
in Malaya. 378-70.

<Jue4ion (supplementary) rt— 
Establishment of Flying Training 

Schools. 108*09.
Tot*l amocfnt contributed by Hi* 

Majesty’s Government toward* 
defence. 343.

Resolution re—
Birth control. 280-91.
Ccptractt for supplies of food, etc , 

on ttaijways. 268-69.
Making India self-sufficient in re* 

pect of defence. 226-31, 235, 24&* 
46.

Prioe control policy. 129. 132-34.

L
La#>vr—

Question re relaxation of the ban on 
emigration of ------ to Ceylon. 375­
76.

L ab ou r  D e pa r tm e n t , Sta n d in g  C o m - 
m it t s*  fo r  th e—

Motion for election of Member*. 301. 
Election of Member*. 307.

L ab ou r e r s—
See “ I n d i a n ------- M.

Lal, Ho*. Mr. Shavax A.—
Arbitration Bill—

Motion to consider. 151-52.
Motion to pass. 153.

Excess Profits Tax BiD—
Consideration 0f Schedule II. 356. 
Consideration of clause 6. 356.
'Consideration of clause 8. 357.
Consideration of clause 13. 357.
Consideration of clause 16. 367.
Consideration of clause 25. 357-68. 

Income-tax Law Amendment Bill— 
Motion to consider. 308.
Motion to pass. 303,

Lamington/  Lord—
Condemnation of the outrage com­

mitted at the East India Associa­
tion meeting resulting in the death 
of Sir Micn*el O’Dwyer, and foe
wounding of Lord Zetland, ------and
Sir Louis Dane. 249-51.

LaauhA TiQ if—
Question re introduction of ------  to

provide for appeals in civil o%se* 
from ^igh Courts to the Federal 
( W * .  255.

L e g is l a t o r * —
6>e “ I n d ia n  --------” .

L ia iso n  Oit ic e r s —
Question re names of officers appointed 

to act as Advi*en or — -  in the 
Supply Department. 114

L icences—

Question re­
issue of ------ to act as insurant**

agents for the year ending 31m 
March, 1941. 511.

Payment of fees by applicants for 
- —  to act as insurance agents* 
511-12.

L l o y d , H o n . S i r  A lan—
Agricultural Produce Cess Bill—- 

Motion to consider. 536.
Indian Finance Bill—

Motion to consider. 463.
Indiaa Tariff (Amendment) Bill— 

Motion to consider. 546-47.
Motion to pass. 547

Indian Tariff (Second Amendment) 
Bill—
Motion to consider. 547, 548,
Motion to pass. 548.

Insurance (Amendment) Bill—
Motion to consider. 540-41, 544-45,
Motion to pass. 546.

Motion for election of two non-official 
Members to serye on the Stalling 
Committee for the Department of 
Commerce. 301.

Resolution re price control policy. 128­
30, 133.

Trade Marks Bill—
Motion to consider. 143-44.
Motion to pass. 145.

M
M a h t h a , H o n . R a i B a h a d u r  Sr i  

N a r a in —

Election of the ------ to the Standing
Committee for Roads, 1940-41. 226.

Excess Profits Tax Bill—
Motion to consider. 310, 328-31, 

347.
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M a h t h a , H o n . R ai B ah a du b . S * i 

N a k a in — contd.
Farewell speeches in connection with 

the retirement of Kunwar Sir 
Jagdish Prasad. 365-64.

General discussion of the General 
Budget. 202-04.

Indian Finance Bill—
Motion to consider. 388-80, 494-26.

Resolution re—
Birth control. 288-80.
Making India self-sufficient in res­

pect of defence. 232-33

M alaya—
See “ I n d ia n  L a b o u b s b s ” .
See “ I n d ia n  T r o o p s ” .

M a x w e l l , H o n . S i b  R e g in a ld—
Oath of Office. 375.

M e ch an ical  E n g in e e r in g  Q u a lific a ­
t io n s—  "
Question re foremen, assistant fore­

men and cnargumen in Railway
Workshops of tne E. I. R. in posses­
sion of — —. 158.

Statement (laid on the table) re fore­
men assistant foremen and charge- 
men in itailway Workshops of tne
E. 1. K. in possession of ------. 667.

M ed ica l  D iplo m a s  B il l —

Set “ ------- "  un der “ B i l l ” .

M en on , H o n . S i b  K a m u n n i—
Election of the ------ to the Standing

Committee for the Labour Depart­
ment. 307.

Expression# of regret in connection
witn tne death ox Sir Nasarvanji 
Choksy. 24.

Farewell speeches in connection with 
the retirement of Kunwar Sir 
Jagdish Prasad. 367.

General discussion of the General 
Budget. 207-00.

Indian Finance Bill—
Motion to oonsider. 421-24. 

Nomination of the — — as a member 
of the Committee on Petitions. 0.

Nomination of the —  to the Panel 
of Chairmen. 0.

M e ssa ge—

■-----  from His Excellency the Gover­
nor General appointing days for the 
presentation and general discussion 
of the General Budget. 8.

Message—contd. •
------  from His Excellency the Gover­

nor General appointing days for the 
presentation and general discussion1 
of the Railway Budget. 8.

------ from His Excellency the
Governor General directing that the 
heads of expenditure specified in 
sub-section (3) of section 67A o i  
the Government of India- 
Act shall be open to discussion 
when the Budget is' under considera­
tion. 0.

------ from His Excellency the
Governor General nominating the- 
.Panel of Chairmen. 0.

M * m e b —

Question re barracks a n d ------for air­
men. 606.

M i d w iv e s —
Question r e ------ in E. 1. R. hospitals.

83-84.

M il it a r y  A ca de m y—

Se§ “ I n d ia n  --------

M il it a r y  Of f ic e r s—
Question re ------, etc., appointed to

tne Uovernment of India oecretariat 
bu.

M in e s  (A m e n d m e n t ) Bju<—
oee “ I n d i a n ------- "  un der “ B i l l ' ' .

M osques—

Question re repairs to ■ in New 
Delia. 221.

M o tila l , H o n . M b . G. S .—

Question (supplementary) re manufac­
ture of munitions, 66. ^

M o t io n  f o b  A d jo u r n m e n t  re—

—  unsatisfactory arrangements for 
admission of candidates to the In­
dian Audit and Account# 
Combined Services examination. 20­
23.

M o tob  V eh ic les  (A m e n d m e n t ) B il l —

See “ ------”  under “ B il l m.

M o tor  V ehicles I n tebnaxxonal
C ir c u la tio n  R u les, 1933-

Statement (laid on the table) re ------.
299-300.
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M c d a u a b . H o n . S i r  R a m a s w a m i—  

Indian Finance Bill—
Motion to consider. 412-13, 445-54. 
Consideration of clause 3. 461.

Resolution rt price oontrol policy. 134­
38.

M u h a m m a d  H t w a in , H o n . H a ji S y e d —
J Election oI the -----  to the Central

Advisory Council for Railways. 498.
Election of the — - to the Standing 

Committee for the Department of 
Communications. 306.

General discussion of the Railway 
Budget. 50-53.

.National Service (European British 
Subjects) Bill—
Motion to consider. 480-83.
Motion to pass. 495-06.

Question re—
Introduction of legislation to provide 

ior appeals in civil cases from 
High Courts to the Federal Court. 
255.

Quarters for Members of the Indian 
Legislature. 19-20..

■Resolution re making India self­
sufficient in respect of defence. 240­
41.

M u h a m m a d  _ H u s s a in , ,  H o n . K h a n
B a h a d u r  M ia n  A l i  B a k s h —

Election of the -----  to the Standing
Committee on Pilgrimage to the 
Hejas. 143.

M u n it io n s—

Question re manufacture o f ----- . BO­
SS.

•~Mu ^ m  E m ployee s—
Question re discrimination against

------ in the Education, Health and
Lands and Archaeological Depart­
ments. £92.

M u s l im s—

Questi6n re filling up of certain
appointments in the Archaeological 
Department by ----- . 251-52.

N
N atio n a l  S e r v ic e  ( E uropean  B r it is h  

S u bjects) B il l —
See “ ------- ”  un der “ B i l l ” . V

N epalese T ro o ps—  «
Question r e ----- . 223-24.

--;............ ........ ...  !"■ ' - --- -
N fcw  D e l h i- *

Set “ M o s q u e s ” .

N a 1 S q u a d r o n , I n d ia n  A i r  F orce—
Question re ----- w 503.

N otes—
Statement (laid on the table) re Com­

mercial Treaties and — - affecting 
India. 419-20.

0

O a k  G r o v e  S ohooi/—

Question re—.
Amount spent . on stipends and 

scholarships in ----- . 84.
Maintenance of a power house, 

hospital, etc., at ----- . 84.
Statei&H&t (laid on the table) re 

amount spent on stipends and 
scholarships in ----- . 556-57.

O a t h * (A m e n d m e n t ) B il l —
See"Indian------ ” under* “ B i l l ” .

O ath  o f  O itecb—
Conran-Smith, Hon. Mr. E. 1 
Dow, Hon. Mr. EL 1.
Jones, Hon. Mr. C. E.
Maxwell, Hon. Sir Reginald. 375.
Roy, Hon. Mr. S. N. 1.
Russell, H o d . Sir Guthrie. 1.
Sheehy, Hon. Mr. J. F. 297.
Tyson, Hon. Mr. J. D. 375.
Williams, Hon. Mr. A. deC. 419,

6 ’ D w y e h , S i r  M ic h a e l—

Condemnation of the outrage com­
mitted at the East India Associa­
tion meeting resulting in the death 
of — and the wounding of Lord 
Zetland, Lord Lamington and Sir 
Louis Dane. 249-51

O ffences on  S h ip s  a n d  A ir c r a f t  B il l—
See “ ----- ” under

O f f ic e r s—

Question re—
Names of -----  appointed to act as

Advisers or Liaison -----  in the
Supply Department. 114.

Total number of -----  in the pool
of -----  constituted to serve the
needs of the Finance and Com­
merce Departments. 120-21.

- .....  . r  <■___________ ;_____
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Officers—contd.
, See ‘ “ Army in India Reserve o f

See “ B r it is h  -------
See “ Company —
See ' ‘Gazetted -— ” ,
See “ M ilitaby----- ” .
See “ W a r r a n t  —

Ordnance and Clothing Factories— 
Question re—

Apprentices in ----- . 124.
Apprentices selected for training in 

— , etc. 122-25/
O tjt-agen cy—

Question re Jagadhri Town — 508­
00. ;

Outrage—
Condemnation of the -----  committed

at the East India Association meet­
ing resulting in the death of Sir 
Michael O’Dwyer, and the wound­
ing of Lord Zetland, Lord Laming­
ton and Sir Louis Dane. 240*61. 

p
P a d sh a h  Sh ab  B a h a d u r , H o n . Sa iy e d  

M oham ed—
Defence of India (Amendment) Bill—

Motion to consider. 521.
Election of the -----  to the Standing

Committee on Emigration. 307.
Expressions of regret in connection 

with the death of Sir Nasarvanji 
Choksy. 25-26.

Factories (Amendment) Bill-—
Motion to consider. 147.

Farewell speeches in connection with
the retirement of Kunwar Sir 
Jagdish Prasad. 365-66.\ t

General discussion of the General 
Budget. 214-15.

Resolution re— .
Birth control. 287-88.
Making India self-sufficient in res­
pect o f defence.. 236-37.
Price control policy. 134.

P anel of C h a ir m e n —

Message from His Excellency the 
Governor General nominating the

• .

P a n th  P iplo d a  C o u r t s  (A m e n d * * n t ) 
B il l —

See “ ----- ”  under “ B«LM.

P a n t u l u , H o n . Mb. R am adan—

Indian Finance Bill—
Motion to consider. 380.

P a r k e r , H o n . M b . B. H .—

Condemnation of the outrage commit­
ted at the East India Association 
meeting resulting in the death of 
Sir Michael O’Dwyer, and the 
wounding of Lord Zetland, Lord 
Lamington and Sir Louis Dane. 249­
51.

Election of the -----  to the Standing
Committee for Hoads, 1040-41. 226.

Expressions of regret in connection 
with the death of Sir Nasarvanji 
Choksy. 25. *

General discussion of the General 
Budget. 200-01.

General discussion of the Bail way 
Budget. 48-50.

Indian Finance Bill—
Motion to consider. 405-06.

National Service (European British 
Subjects) Bill—

Motion to consider. 468-60, 473.
481, 482. .

Nomination of the -----  as a member
of the Committee on Petitions. 9. 

Question re treatment of enemy firms. 
276-77.

P a r s i 'M a r r ia g e  an d  D iv o r c e  ( A m e n d ­
m e n t )  B il l—

S*e “ ----- ” under " B i l l ” .

PA8SENGEH8—

Question re number of -——• on the 
air liner Hannibal. 224-26.

P a t r o , H o n . S i r  A. P .—
Agricultural Produce Cess Bill— 

Motion to consider. 526-28, 531. 
Excess Profits Tax Bill—

Motion to consider. 321-24.
Farewell speeches in connection with 

the retirement of Kunwar Sir
 ̂Jagdish Prasad. 371.

General discussion of the General
* Budget. 160-63.
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Bow. Sm. A. P.—

General discussion of the Railway 
Budget. 4M 8, S8, 61, 66t 70, 73.

Indian Finance Bill—
Motion to consider. 401-05.

National Service (Eur*pea» British 
Subjects) BilV—

Motion to consider. 476-78.

Nomination of the -----  aa a member
of the ’Committee on Petitions. 9.

Question re—
Barracks and messes lor airmen. 

606.

Branches of training at the Air 
Foroe technical Training School, 
Ambala. 504-06.

Employment of wireless operators 
in the Indian Air Foroe. 505.

Number of apprentices undergoing 
training at the Air Foroe Techni­
cal Training School, Ambala. 506.

No. 1 Squadron, Indian Air Force.
503.

' Promotion of airmen and wireless 
operators to warrant officers. 505

Promotion of wireless operators as 
warrant officers. 506.

Training of wireless operator and 
signallers at the Air Foroe Techni­
cal Training School, Ambala. 503,
504.

Question (supplementary) re quarters 
for Members of the Indian Legisla­
ture. 19-20.

Resolution re making India self-suffi­
cient in respect of defence. 237-40.

P e t it io n  8, C o m m itte e  on—

Constitution of th e ------. 9.
P e tr ole u m  (A m e n d m e n t ) B il l —  

See “ ------”  under “ B il l ” .

P latoon  C o m m a n d e r s—

Question re employment of Indian 
officers recruited during the war as 
company officers o r ------. 342

*
P olice—  ,

See “ I n d ia n  ------- *\

Pool or Officers—
Question re total number of officers 

in the —  constituted to serve the 
needs of the Finanoe and Commerce 
Departments. 120-21.

Posts and Telegraphs Department— 
tfee “ Telephone Branch, -----

Power HoD&t—
Question re maintenance of a ------,

hospital, etc., at Oak Grove School.

P r e s id e n t , H o n . th e—
Condemnation of the outrage com­

mitted at the feast India Associa­
tion meelthg resulting in the death 
of Sir Michael O’Dwyer, and the 
wounding of Lord Zetland, Lord 
Lamington and Sir Louis Dane.
249-51.

Expressions of regret in connection 
with the death of Sir Nasarvanji 
Choksy. 24.

Farewell speeches in connection with 
the retirement of Kunwar Sir
Jagdish Prasad. 363, 371-72.

P r ic e  C o n t r o l  P o l ic y —
Resolution re ■------. 126-38.

P r o m o t io n (8)—

Question re—
Communal proportions in direct re­

cruitment and ------ to certain
services. 155.

------ of airmen and wireless opera­
tors to warrant officers. 505.

------ of wireless operators as
warrant officers. 505.

P r o v id e n t  F u n d —
Question re ------on the E. I. R. 379­

80.

Q
Q u a r t e r s—

Question re—
Number o f  ------ reserved  f o r  sub­

ordinate sup erv iso ry  sta lf o f  the 
Railway W ork sh op s, Lillooah. 
158-59;

------ for Members of the Indian
Legislature. 19-20.

Statement (laid on the table) re 
number of ------ reserved for sub­
ordinate supervisory staff of the 
Railway Workshops, Lillooah. 420­
21.
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B

Railway(s)—
Bengal Nagpur -----

Question re names of contractors 
supplying ballast, etc., to the 
B I. r T b . B. R. and------. 1-2.

Eastern Bengal -----
Question re names of contractors 

supplying ballast, etc*, to tho 
E / L B .  ------and B. N. R. 1-2.

East Indian -----
Question re—

Annual recruitment of apprentices 
bv the —  for the Railway 
Technical School, Jamalpur. 
166-67.

Foremen, assistant foremen and 
chargemen in Railway Work­
shops of the -----  in possession
of mechanical engineering quali­
fications. 158.

Foremen, assistant foremen and 
ohargemen in the Railway Work­
shops, Lucknow, ----- . 157.

Midwives in — — hospitals. 83-84.
Names of contractors supplying

ballast, etc., to the -----
E. B. R. and B. N. R. 1-2.

Provident fund on the . 378 
80.

Reappointment of skilled workmen
in the Allahabad Division, -----
retrenched in 1035 on economi­
cal grounds. 380.

Starting salary 6f chargemen in
Railway Workshops of the ----- .
158.

Status of headmasters of Indian 
high schools under the ----- . 33.

Statement (laid on the table) re 
foremen, assistant foremen and 
.chargemen in Railway Workshops 
<of the —  in possession of 
■mechanical engineering qualifica­
tions. 557.

Railway(sJ—contd.
Miscellaneous—

Question re expiry of contracts of 
-------  in 1941. 552.

Resolution re—
Contracts for supplies of food, 

etc., on —■—. 255-70.

Senior Government Inspectors of 
— 247-48.

North Western------ -
(Question re assistant station masters 

------- . 506-07, 507-06.

State -----
Question re dining cars on ----- . 305.

R a i lw a y s  (Amendment) B i l l  (Insertion 
of new section 42B )—
Htt “ I n d ia n  •-----”  under “ B i l l ” .

R a il w a y  Budget—
General discussion of ths -----  ior

1940-41. 33-77.
Presentation of the -----  for 1940-41

9-17.
Message from His Excellency the 

Governor General appointing days 
for the presentation and general dis­
cussion of the----- . 8.

R a il w a y s ,  C e n t r a l  A d v is o r y  C o u n c il  
roar—

Motion for election of Members. 301.
Nomination of Members. 306.
Voting by Members. 466.
Election of Members. 498.
Question re resolutions, etc., adopted 

by the ----- . 499.

R a il w a y  T e c h n ica l  Sc h o o l , J a m alpu b—
Question re annual recruitment of 

apprentices by the E. I. R. for the 
------- . 156-57.

R ailway W orkshops—
Question re—

Foremen, assistant foremen and
chargemen in ----- of the E. I. R.
in possession of mechanical 
engineering qualifications. 158.

Starting salary of chargemen in -----
of the E. I. R. 158.

Statement (laid on the table) re fore-
# men, assistant foremen, and

chargemen in ----- of the E. I. R.
in possession of mechanical 
engineering qualifications. 557.
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R ailway Wob*shops, Lillooah—
Question re number of quarters 

reserved for subordinate supervisory 
staff of the —— . 168-50.

Statement (laid on the table) rt num­
ber of quarters reserved for sub­
ordinate supervisory staff of the 
-----  420-21.

Railway Workshops, Lucknow—
Question re foremen, assistant fore­

men and chargemen in the ----- •
E I. R. 167.

Raisman, Hon. Sib Jbbsmy—
Excess Profits Tax Rill—

Motion to consider. 346, 351-55
General discussion of the General 

Budget. 176, 177, 180, 181, 182,
187, 188, 190, 190-91, 192. 194, 206, 
215-20.

Indian Finance Bill—
Motion to consider. 409, 410, 411, 

413, 430, 454-59.
Consideration of clause 3. 461, 462.

Ram Saban Da$, Hon. Rai Bahapub
Lala—
Condemnation of the outrage commit­

ted at the East India Association 
meeting resulting in the death of 
Sir Michael O’Dwyer, and the 
wounding of Lord Zetland, Lord 
Lamington and Sir Louis Dan«. 
249-51.

Election of the -----  to the Standing
Committee for the Department of 
Communications. 306.

Election of the -----  to the Standing
Committee on Emigration. 307.

Excess Profits Tax Bill—
Motion to consider. 324-28, 353,

354.
Farewell speeches in connection with 

the retirement of Kunwar Sir 
Jagdish Prasad. 363.

General discussion of the General
Budget. 173-79, 200, 201, 218.

General discussion of the Rail wav
Budget. 63-58, 69, 72, 73, 75-T7. '

Indian Coinage (Amendment) Bill— 
Motion to consider. 146.

Ram Saban Das, Hon. Rai Bahadur 
Lala—contd

Indian Finance Bill—
Motion to consider. 414-18.
Consideration of clause 3. 460.

Nomination of the ------  to the Panel
of Chairmen. 9.

Question re—
Army in India Reserve of Officers. 

2.
Consular posts under His Majesty's 

Government filled by officers of 
the Indian Political Service. 221­
23.

Dining cars on State Railways. 306
Establishment of Flying Training 

Schools. 108-09.
Old types of aeroplanes with' the 

Air Force. 108.
Resolutions, etc., adopted by the 

Central Advisory Council for 
Railways. 499.

Total amount oontribnted by His. 
Majesty's Government towarda 
defence. 343.

Resolution re—
Contracts for supplies of food, etc, 

on Railways. 258, 259-60, 262, 264, 
266, 266.

Price control policy. 132, 135.
Trade Marks Bill—

Motion to consider. 144.
Rbobuitmxnt—

Question re—
Annual ------  of apprentices by the

E. I. R. for the Railway Techni­
cal School, Jamalpur. 156-57.

Communal proportions in direct-----
and promotions to certain services.
155.

Reforms Offiob—
Question re transfer of -----  to the

Secretariat of the Governor General. 
555-56.

Reoistbation (Emergency Powms) 
Bill—
See “ ----- ”  under “ Bill**.

R e g is t r a t i o n  o r  F o b e iq n e r s  a c t - -  

See “ ----- ”  under “ A ct** , .
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Registration 0f  F oreigners (Exemp­
tion ) Order, 1939-—
Statement (laid on the table) re 

further amendment in the - — . 7.

R epatriation—
Question re ■------ of Indian daily-paid

workers from Oeylon. 376-77.

R epealing and A mending B ill—
See “ ------ ”  under “ B ill” .

R eserve Bank op I ndia—

Question re—
Agricultural Credit Department of 

the ------. 107.
Appointment of Deputy Governor of 

the ------ . 108.
Representation of agricultural in­

terests on the Central Board of 
Directors of the Reserve Bank of 
India. 106.

Value of Treasury Bills issued to 
th e ------. 502-03.

Reserve Bank or  India (A mendment) 
Bill— ’
See “ ------ ”  under “ Bill” .

R eserve Bank of India (Closing of 
A nnual A ccounts) Bill—
See “ ------ ”  under “ B ill” .

R eserve Bank of I ndia (Second 
A mendment) B ill—
See 11------ ”  under “ B ill” .

Reserve of Officers—
See “ A rmy in  I ndia ------

R esident M agistrate—
Question re remarks of the ------ in

Criminal Case No. 864-A /3  of 1939 
509-10. '

R esolution re—
Birth control. 277-95.
Contracts for supplies of food, etc., 

on Railways. 255-70.
Defence. Making India self-sufficient 

in respect of 226-47.
Food. Contracts for supplies of ------

etc., on Railways. 25^70. *

Ind.ia- Raising of ------  to the status
«  a self-governing Dominion. 270-

Pric« control, policy. 126-38.

Resolution re—contd.
Self-governing Dominion.- Raising o f  

India to the status of a ------ . 270­
72.------------------------------------------- '

Resolutions—
Question re—

------, etc., adopted by the Central*
Advisory Council for Railways.
499.

------ passed at the All-India Fijf
Conference. 513.

R etaliatory M easures—
Question re ------against 'Ceylon. 377

Retirement—
Farewell speeches in connection with 

the —— of Kunwar Sir Jagdish* 
Prasad. 363-73.

Revenue—
See "S urplus ------ " ,

R ichardson, H on. Mr . J. H. 8 .—
Excess Profits Tax Bill—

Motion to consider. 313-14.
Farewell speeches in connection with, 

the retirement of Knnwar Sis 
Jagdish Prasad. 366.

Indian Finanoe Bill—
Motion to consider. 389-92.

National Service (European British. 
Subjects) Bill—
Motion to consider. 483-86.
Motion to pass. 491.

Resolution re price control policy. 130­
31.

Roads, Standing Committee f o r ______
1940-41-— '

Motion for election of Members. 142.. 
Election of Members. 226.

Royal I ndian N a v i  (Extbnbion o i 
Service) Bill—
See under “ Bill” .

R oy, H on. Mr . S. N.—

Motion for election of three Members 
to serve on the Standing Com­
mittee for Roads, 194041 142.

Motidn for election of three non­
official Members to serve tha 
Standing Committee fot the Depart 
ment of Communications. 300.
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.Roy, Hon* Mb. S. N.—contd.
Motor VeKfcIes (Amendment) Bill— 

Motion t6 consider. 566-67.
Motion to pass. 567.

Oath of Office. 1 .

R̂ubber Control (Amendment) B ill—
Set “ Indian ----- ” .

IRuuno—
Adjournment, Motion ior—

A -------  cannot be allowed on a
subject which can easily be dis 
cassed by means of a Resolution. 
21- 32.

Mere unsatisfactory nature of 
answers given to questions does 
not g iv e  a Member the right to
move a --------. 20-23.

Right of reply in a ----- . 86-90.
(Resolution—

A MotioiT for Adjournment cannot 
be allowed on a subject which can 
easily be discussed by means of a 
 . 21- 22.

.Right of reply—
-----  in a Motion for Adjournment.

85-90.

R ussell, Hon, Sir Guthrie—
Expressions of regret in connection
' with the death of Sir Nasarvaii]i 

Choksy. 24-25.
Farewell speeches in connection with 

the retirement of Kunwar Sir 
Jagdish Prasad. 370-71.

•General discussion of the Railway 
Budget. 33, 38.

Motion for election of six non-official 
Members to serve on the Central 
Advisory Council for Railways. 
301.

Presentation of the Railway Budget 
for 1940-41. 917.

.Oath of Office. 1.
Resolution re—

Contracts for supplies of food, etc., 
on Railways. 263-65, 269, 270.

Senior Government Inspectors of 
Railways. 248.

8  ,
S a la r y —

Question re starting ■-----  of charge­
men in Railway Workshops of the 
E. I. R. 168.

Saxjt (Am e n d k m 1) Bill— ’
See “ Indian----- "  under ‘^Bill".

Sapru, Hon. Mr. P. N.—
Agricultural Produce Cess Bill— 

Motion to consider. 533-37.
Defence of India (Amendment) Bill— 

Motion to consider. 519.
Drugs Bill—

Motion to consider. 560-63.
Excess Profits Tax Bill—

Motion to consider. 311. 344-48. 
Motion to pass. 359, 361.

Farewell speeches in connection with 
the retirement of lLunwar Sir 
Jagdish Prasad. 369-70.

General discussion of the General 
Budget. 163, 179, 191, 210-14.

General discussion of the Railway 
Budget. 34, 46, 47, 58-63.

Indian Finance Hill—
Motion to consider. 392-401, 40o,

442.
National Service (European British 

Subjects) Bill—
Motion to consider. 472-75, 481, 482. 
Consideration of claufe 2. 488-89,

490.
Motion to pass. 494-95.

Nomination of the -----  as a member
of the Committee on Petitions. 9.

Question re—
Assistant station masters, N. *W. R.

506-07, 507-08.
Indian Audit and Accounts and 

Combined Services Examination.
2-4.

Jagadhri Town out-agency. 508-00. 
Reduotion in age-limit for tbe 

Indian Police. 2.
Remarks of the Resident Magistrate, 

in Criminal Case No. 864-A./3 of 
1939. 509-10.

Question (supplementary) re—
Appointment of a Consulting En­

gineer in the Central PuBlic 
Works Department. 513-15. 

Economic Correspondent to the 
Economic Adviser to the Govern­
ment of India. 552-55.

Number of Commissions 
since the outbreak of war. 31, 32.

Total strength of troops raised since 
the outbreak of wai. 42-33.
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S a p r u , H o n . Me. P. N.—contd. 
R eso lu tion  re—

Birth control. 277-81, 282, 291-04. 
Contracts for supplies of food, etc.. 

on Railways. 255-59, 261, 269-70,
Making India self-sufficient in res­

pect of defence. 233-36, 238.
Senior Government Inspectors of 

Bail ways. 247-48.

Sc h o l a r s h ip s—
Question re amount spent on stipends

arid -----  in Oak GrOve School. 84.
Statement (laid on the taf>le) re

amount spent on stipends a n d -----
in Gak Grove School. 556-57.

Sgh oo l(s )—
Sec “ F ly in g  T r a in in g  ------- ” .
Set “ O ak ^ G ro v e  -------

S ec reta riat—
Question rc expansion of the -----  and

otTiit offices since 1st September, 
1939. 79.

Scr “ Government or In d ia ,-------'V

Secretariat of the G overnor Generat.— 
Question rj' transfer of Reforms Office, 

to the ----- . 555-56.

Se lf -g o v e r n in g  D o m in io n —
Resolution re raising of India to the 

status of a ----- . 270-72.

Se n io r  G o v e r n m e n t  I n s pe c to r s  of 
Rail^^ys—
Resolution re ----- . 247-48.

Sh e e h y , H o n . Mr. J. F.—
Excess Profits Tax Bill—

Motion to consider. 307-12, 316,
323, 331, 333, 334.

Motion to pass. 358, 359.
Oath of Office. 297.

S ig n a lle r s—
Question re. training of wireless opera­

tors and -----  at the Air Force
Technical Training School, Ambala.

S ik h s —
Question re nomination of -----  to the

Interviews and Record Board which 
interviews candidates for the Indian 
Military Academy. 107.

Ŝil v e r  I m p o r t s—
. Question re •——. 500-02

S il v e r  Sa ia b—
Question re ----- . 499, 500.

S in h a , H o n . K u m ar  N r ip e n d b a  N a r -
AYAN—

Election of the -----  to the Central
Advisory Council for Railways. 
498.

General discussion of the Geueral 
Budget. 201-02.

General discussion of the Railway 
Budget. 64-65.

Indian Finance Bill— ;
Motion to consider. 426-27.

Question re names of contractors
supplying ballast, etc., to the
£L I. R.f E. B. R. and B. N. R. 1-2.

S k il l e d  W o r k m e n —
Question re reappointment of -----  in

the Allahabad Division, E. I. R., 
retrenched in 1935 on economical
grounds. 380.

S obha Si no u , H o n . S a r d a r  B a h a d u r—
Election of the -----  to the Central

Advisory Council for Railways.
498.

General discussiou of the Railway 
Budget. 65-66.

Resolution re birth control. 283-84.

S ta n d in g  C o m m ittee  fo r  t h b  D e p a r t ­
m en t  o r  C o m m er ce—
Motion for election of Members. 301.
Nomination of Members. 306.
Election of Members. 465.

St a n d in g  C o m m ittee  fo r  th b  D e p a r t ­
m en t  of C o m m u n ic a tio n s—
Motion for election of Members. 300. 
Eleotion of Members. 306.

$

St a n d in g  C o m m itted  f o r  t h b  Labouii 
D epartm en t—
Motion for election of Members. 

301. ,
* Election of Members. 307.

Sta n d in g  C o m m ittee  f o r  R o a d s , 1940
41-
Option for election of If embers. 142. 
Election of Members. 226.
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Standing Committee on Emigration— 
Motion for election of Members. 301. 
Election of Members. 307.

Standing Committm on Pilgbimage to
the Hejas—
Motion for election of Members. 91.
Nomination of Members. 126.

Election of Members. 143.
Statement (laid on the table) re—

Amount spent on stipends and scholar' 
ships in Oak Grove School. 556-57.

Central Government Appropriation
Accounts (Civil), 1938-39 and the 
Audit Report, 1940. 93.

Central Government Appropriation
Accounts of the Defence Services 
for the year 1938-39. 305.

Central Government Appropriation
Accounts (Posts and Telegraphs), 
1938-39 and the Audit Report, 1939.
139.

Central Government Audit Report-----
Defence Services, 1940. 305.

Central Government Commercial 
Appendix to the Appropriation
Accounts (Civil) 1938-30 and the 
Audit Report, 1940. 305.

Central Govemment Finance Accounts, 
1938-39 and the Audit Report, 1940. 
93.

Commercial Treaties and Notes affect­
ing India. 419-20.

Conveyance allowances admissible to 
Members of the Indian Legislature. 
297*99.

Declaration of exemption under 
section 6 of the Registration of 
Foreigners Act, 1939. 4, 5, 6.

Foremen, assistant foremen and 
chargemen in Railway Workshops 
of the E. 1. R. in possession of 
mechanical engineering qualifica­
tions. 557.

Further amendment in the registra­
tion of Foreigners (Exemption) 
Order, 1939. 7.

Insurance Rules, 1939. 4.
Motor Vehicles International Circula­

tion Rules, 1933. 299-300.
Number of quarters reserved for sub­

ordinate supervisory staff of the 
Railway Workshops, LilldOah. ' 420­
21.

Statement of Business—
— by the Hon. the Leader of the 

House. 104, 272-73, 304, 463, 498,

State Railways—
See “ ----- "  under “ Railway(8)m

Stipends—
Question re amount spent on -----  and

scholarships in Oak Grove School. 
84.

Statement (laid on the table) re 
amount spent on ---- - and scholar­
ships in Oak Grove School. 566-57.

Subordinate Supervisory Stait—
Question re number of quarters reserv­

ed for ------  of the Kailway Work­
shops, Lillooah. 158-59.

Statement (laid on the table) re num­
ber of quarters reserved for -----  of
the Railway Workshops, Lillooah. 
420-21.

Sugar—
Question re—

Average prices of wheat, cotton,
 , etc. 105-06.

Standard prices of wheat, cotton, 
 , etc. 107.

Sugar Conference—
See “ All-India ----- ” .

Sugar Industry—
Question re submission of the case of 

the ------ to a Tariff Board. 551.
Supply Department—

Question re—
Names of gazetted officers in the 

----- . 110-13.
NameB of officers appointed to act 

as Advisers or Liaison Offioers in 
the -------. 114.

Total monthly expenditure inourred 
on the ----- . 117-18.

Total value of orders placed by the 
Supply Department. 118-19.

Value of orders received by the
-----  from various Governments.
254.

Subplus Revenue—
Question re ------  earned by Telephone

Branch, Posts and Telegraphs 
Department. 275-76.
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TABifF (Amindmint) Bill—
See "Indian ------ ”  under “ B ill” .

TARirr (Second Amendment) Bill—
See ‘ Indian ----- ”  under "B iu /\

Tariff (Fourth Amendment) Bill—
See “ Indian------ ” under “ Bul” .

Tab,itt Board—
Question re submission of the case of

the Sugar industry to a ----- . 661.

Tea Cess (Amendment) Bill—
See “ Indian------ ”  under “ Bm/\

T echnical Training School, Ambala— 
*£ee “ Am Force-----M.

Telephone Branch, Posts and Tile
graphs Department—
Question re surplus revenue earned by 

----- . 275-76.

Telephone Operators—
Question re ----- . 276, 276.

Trade Marks Bill—
See “ -----” under “Bill” .

Training—
Question re—

Branches of -----  at the ̂ r_^orc®
Technical Training School,
Ambala. 504-05.

Number of apprentices undergoing
___  at the Air Force Technical
Training School, Ambala. 606.

-----  of wireless operators and
signallers at the Air Force Techni­
cal Training School, Ambala. 503,
504.

Training School, Ambala—
See “Air Force Technical -----M.

Training Schools—
See “Flying ----- ” .

Train Lighting Shops, Lillooah/
Lucknow—
Question re transfer of the —  to the 

control of the Chief Mechanical
Engineer. 159.

Treasury Bdulŝ -
Question rt—

Average yield o f ----- . 505,
Value of -----  issued to the Reserve

Bank of India. 608-03.

Troops—
Question re total strength of -----

raised since the outbreak of war.
32-33.

See “ Indian ----- ” .
See “ Nepalese —— ,

Tyson, Hon. Mr. J. D.—
Agricultural Produce Cess Bill— 

Motion to consider. 622-26, 529,
534, 537-39. t

Motion to pass. 640.
Drugs Bill—

Motion to consider. 567-60, 664. 
Motion to pass. 565.

Oath of Office. 375.

W
Wages—

Question re—
Increase in -----  of Indian labourers

on estates in Ceylon. 377, 377-78.
----- of Indian labourers in Malaya.

378.

War—
Question re—

Number of Commissions granted 
since the outbreak of — . 31-32.
Total strength of troops raised 

since the outbreak of ----- . 32-33.

War Allowances—
Question re -----  for Indian labourers

in Malaya. 378-79.

Warrant Officers—
Question re—

Promotion of airmen and wireless
operators to ----- . 506.

Promotion of wireless operators at
----- . 505.

Wheat—
Question re—

Average prices of ----- , cotton,
* sugar, etc. 106-06.

Standard prices of ----- , cotton
sugar, eta 107. j ..
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mJt. ■ ■ ■ ...............— - ...........

W il l ia m s , Hon. Mb. A. a * 0 .— :
Defence of India (Amendment) Bill— 

Motion to consider. 516, 519-21.
Motion to pas*. 522.

Indian Finance Bill—
Motion to* consider. 435, 441-43.

National Service (European • British 
Subfccth) Bill—
Motion to consider. 466-68, 479, '

481. 486-88.
Consideration of clause 2. 489, 490,

490-91.
Motion to pass. 491, 493, 494, 496­

97.
. Oath of Office. 419.

Personal explanation by the -----  re
representation of tjfie Defence De­
partment in the Council. 419.

Registration (Emergency Powers)
Bill—
Motion to consider. 26.
Motion to pass. 26.

Resolution re making India self-suffi­
cient iii respect of defence. 242 43.

Royal Indian Navy (Extension of
Service) Bill— .
Motion to consider. 27-28.
Motion to pass. 28.

#
— - • - ■ - *
Wireless Operato**?- '

Question re—
Employment of -----  in the Indian

Force. 606.

Promotion of airmen and -----  to
warrant officer*. 505.

Promotion of -----  as warrant
officers. 505.

Training of ------ and signallerr at
the Air Force Technical Training
School, Ambala. 503, 504.

Woolley Report—
Question re action proposed to be

taken on the ----- . 552.
Woolley, Sir Leonard—

Question re appointment of ------  to
inquire into the working of the 
Archaeological Department. 252-54.

Workmen’s Compensation (Second
Amendment) Bill—
See “ ----- ”  under “Bill” .

z '
Zetland, Lord—

Condemnation of the outrage com­
mitted at the East India Association 
meeting resulting in the death of
Sir Michael O’Dwyer, and the
wounding of -----  Lord Lamington
and Sir Louis Dane. 249-51.
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